BEFORE THE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION No. 23 of 2021

Sama Soma Narasaiah and others Applicants

Versus

Union of India and others Respondents

REPLY FILED BY THE FOURTH RESPONDENT

1. The fourth respondent — Telangana State Pollution Control Board hereby
denies all averments and allegations contained in the application,

excepting those specifically admitted herein, as false and incorrect.

2. The above application has been filed alleging pollution by the ninth
respondent and violation of the mining lease conditions and to issue
directions for appointment of independent experts committee to ascertain
the ground situation and for assessment of damage caused to the health
of population, houses, agriculture, borewells in the villages of
Ippagudem, Rangarayigudem, Komatigudem, Kopulabad,
Narasingapuram Tanda in Jangaon District. Prayer has also been made

for direction for implementation of this Hon’ble Tribunal’s directions in
OA No. 3 of 2016.

3. The fourth respondent states that the ninth respondent was accorded the
mining lease by the Government of Telangana (Mines and Geology
Department) by order dated 09.09.2010 valid up to 08.09.2020. The copy
of the said order is filed as Annexure R1. The District Level Environment
Impact Assessment Authority, Jangaon District issued Environmental
Clearance (EC) on 31.10.2017 with a validity period of 5 years or expiry
date of quarry lease, whichever is earlier. The copy of the said order is
filed as Annexure R2. It is submitted that since the mining lease period
expired by 08.09.2020, the validity of the EC also lapsed. The mine
management applied for extension of the EC on 12.09.2020 and the
same was reviewed in the SEAC Committee meeting held on 18.02.2021
and was recommended for issue of extension of EC. Subsequently the
issue was placed in the SEIAA meetings held on 06.03.2021 and
20.03.2021 and the SEIAA Committee recommended to return the
application as the validity of the EC was up to 5 years. An order dated

22.03.2021 was issued in this regard, a copy of which is filed in
Annexure R3.
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4. It is submitted that as per the inspection report given by the District
Medical and Health office, Jangaon District dated 08.03.2021, there is no
impact on the health of the surrounding villagers due to the activities of
the ninth respondent. The copy of the report is filed in Annexure R4. It is
further submitted that the Panchayat Secretary, Narasingapuram Tanda,
gave a letter dated 05.03.2021 stating that the villagers are not facing
any difficulties in terms of health, agricultural productivity or structural
damages to the houses, from the quarry/crusher located in
Rangarayagudem village except for the dust nuisance caused bj the
quarry/ crusher vehicles moving through their village. Request was made
for implementing water sprinkling measures on the road to reduce the
dust and emissions. Copy of the letter is filed as Annexure R5. It is
further submitted that the District Agriculture Officer, Jangaon District
submitted a report dated 30.03.2021 stating that there is no crop
damage during the field visit of the scientist. It was stated in the report
that due to deposition of dust particles on the leaves, the process of
photosynthesis may be hindered and may reduce crop yield
approximately by 5%. It is further stated that the variation in yields can
be arrived at only after the crop harvest and the extent of yield reduction
may vary with the stage of the crop at which the dust deposition occurs.

Copy of this report has been filed as Annexure R6.

5. It is submitted that the modified siting guidelines for stone crushers have
been issued vide Memo dated 07/04/2007 as per which the minimum
distance required to be maintained are as follows:

e Human Habitation : 800 metres
e National Highway : 500 metres
e State Highway/Major District road/any other road : 100 metres

e Minimum land required : around 3 to 5.5 acres required depending

upon surroundings.

e The crusher preferably be located near the quarries.
The copy of the Memo is filed as Annexure R-7.

Further clarification has been issued with respect to the siting guidelines

for mining projects on 15/12/2017 as follows:
The distance criteria of the proposed mining project shall be as follows:

e Habitation — 500 metres

Reserve Forest — 50 metres

Water body — 45 metres
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The copy of the Clarification dated 15/12/2017 is filed as Annexure R-8.

The SEIAA issued amendment to siting guidelines vide order dated
11/06/2020 stating that the minimum distance (aerial distance) from

the boundary of mine lease area should be as follows:

e Nearest habitation : 200 metres
e Nearest water body : 50 metres

e Reserve forest : 50 metres

The copy of the SEIAA order dated 11/06/2020 is field as Annexure R-9.

. It is submitted that the compliance status with the siting guidelines is as

follows:

A. Stone crushing unit (M/s.Shriya Constructions)
The actual distances are as follows:
Nearest habitation viz Narsigapur Thanda (Lat:17.716109, Long :
79.381715) is 1140 metres away from boundary of the stone crushing
unit. However there is one small settlement comprising of 25 houses

name as Kasimnagar (Lat : 17.723377, Long : 79.377391) which is at

a distance of 401 metres.

As per Memo dated 11/01/2001 of the APPCB, a habitation will be
considered as any cluster of more than 40 households or the
“‘Jhanmabhooomi definition” whichever is applicable. The copy of the

Memo is filed as Annexure R-10.

In view of the above, Narsingapur Thanda is considered as habitation in

the instant case.

The nearest road is the Village Road ( Lat : 17.720812, Long : 79.372466)
which is at a distance of 174 metres. The allotted area is 6.5 acres and

the crusher is located adjacent to the quarry. The stone crushing unit is

complying with the siting criteria.
B. M/s.K.Thirumal Reddy (4.0 Ha building stone & road metal quarry) :

The nearest habitation i.e. :Narsingapura Thanda (Lat : 17.7160109,
Long 79.381715) is 1341 metres away. However the small settlement
of Karimnagar comprising the 25 houses is situated at a distance of
570 metres. In view of the Memo dated 11/01/2001, Narsingapur
Thanda is considered as the nearest habitation in this case. Nearest
waterbody of Kasimnagarkunta is located at 700 metres (Lat

:17.724226, Long 79.37554) and there are no reserve forests.




Therefore, it is submitted that the siting criteria is complied with.

7. It is respectfully submitted that as per the Government instructions, the
IT Section of the Department of Mines & Geology, Telangana State has
allowed issuance of dispatch permits to the existing lease holders who
are due for renewal and filed renewal applications within the stipulated

time. The extract of the Mines & Geology Department portal on quarry

lease period is filed Annexure R-11.

8. It is respectfully submitted that as the EC, the permitted quantity is
5,76,943 m® in 5 years or 1,15,388.6 m? per annum. As per the ETS
survey report dated 24/03/2021, the cumulative extracted quantity is

arrived at 3,08870 m?3. Detailed ETS survey report is filed as Annexure
R-12.

9. This respondent has issued the Consent For Establishment (CFE) to the
quarry vide order dated O’%/ 02/2018 for mining of building stone and
road metal and the copy of the same is filed as Annexure R-13. The
Consent for Operation (CFO) was issued on 14/02/2018 valid upto
31/12/2022 and the copy of the same is filed as Annexure R-14,

10. It is submitted that M/s.Shriya Constructions, the stone crusher
and hot mix plant is at an extent of about 6 acres 20 guntas and located
at Sy.No.1106 & 1007, Ippagudem (V), Station Ghanpur (M), Jangaon
District and situate adjacent to the stone metal quarry. This respondent
issued the CFE on 28/04/2017 for production of (1) stone chips = 500
TPD & (2) Hot mix asphalt — 500 TPD and the copy of the same is filed as
Annexure R-15. The CFO was issued on 03/11/2017 valid upto
31/10/2022 and the copy of the CFO order is filed as Annexure — R-16.

11. It is submitted that the following pollution control measures are
implemented:
Quarry:
o Wetting of common approach road and haul roads with hose pipe
instead of providing permanent water sprinkling arrangements.
e The quarry management has developed greenbelt in a dedicated
area of 5 acres instead of developing green belt around the lease

area.

Stone Crusher:

e The industry has provided water sprinklers at all dust generating

sources.
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e The crusher has provided cladding to the primary crusher,
secondary crusher, primary screen and secondary screen.

e During the inspection on 18/03/2021, it was observed that the
industry has installed new elevated closed dust bunker for
collection of dust as the old dust bunker was damaged.

e The industry has laid BT road from the boundary of the crusher to
the loading point of the crusher.

e The crusher has developed the greenbelt with 5 m and above width
towards North, South and East. The quarry is followed by hillock
towards the West side.

e The total extent of greenbelt developed is about 3 acres within the

crusher premises and about 8 acres outside the premises towards
the North side.

12. It is submitted that the following actions have been taken by this
Respondent Board:

a) The Regional Office, Warangal issued notices to the industry on
19/02/2021, 25/02/2021 & 18/03/2021 for establishing the RMC
plant without obtaining CFO of the Board, for non-compliance of
conditions stipulated by the Board and for exceeding AAQ standards
prescribed by the Board respectively. The copies of the notices

issued to the industry are filed as Annexure R-17.

b) Ambient Air quality (AAQ) monitoring was conducted by the Zonal
laboratory, TSPCB, Warangal on 05/03/2021 and the SPM value
was found to be 1855 pg/Nm?® (10 m away from screen house)
against the standard of 600ug/Nm?. The industry submitted a letter
dated 18/03/2021 stating that they have installed elevated closed
dust bunker and requested to re-conduct AAQ monitoring. The AAQ
monitoring was again conducted at two locations within the crusher
premises on 22/03/2021 and the SPM values were found to be 512
ug/Nm?3(at 10 metres from Jaw crusher) against the standard of 600
Hg/Nm?® and 82 ug/Nm? (at the boundary of the industry on South
side -sown wind direction) against the standard of 100 ug/Nm?3,

Copy of analysis reports are filed as Annexure R-18.

13. This respondent denies the allegations contained in the

application regarding mining in a larger extent and without the requisite

DOP permission. The facts pertaining to the stone quarry and the crusher
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are given as above and the averments contrary to the above facts are
denied as being totally incorrect and untrue. It is denied that siting
criteria has been violated. The siting criteria is complied with as stated
above in the earlier paragraphs. Therefore, it is respectfully submitted
that the application has been filed on totally misconceived grounds. This
respondent is continuously monitoring the 9th respondent and taking

steps to ensure that the conditions imposed on the industry are complied

and the standards are met.

14. Therefore, it is most humbly prayed that this Hon’ble Tribunal may
be pleased to dismiss the above O.A. and pass such further or other

orders and thus render justice.

Dated at Hyderabad on this the 24 day of June, 2021

f}fﬂk

Counsel for 4th Respondent

espondent
MEMBER SECRETARY
j 2ollution Control Board

Paryavaran Bhavan, A-3, LE.,
Sanathnagar, Hyderabad-18.

VERIFICATION

I, Neetu Kumari Prasad, W/o.Rajesh Kumar, aged about 47 years,
the Member Secretary of the Telangana State Pollution Control Board,
the 4th respondent do hereby verify that what are all stated above are

true and correct to the best of my knowledge, information and belief.

Verified at Hyderabad on this the 24 day of June, 2021

4%@ent

MEMBER SECRETA RY
ATTESTED T.S. Pollution Control Board
Paryavaran Bhavan, A-3, |.E.,
A : ) >anathnagar. H /derabad-18.
V. SADA SIVA KUKTAR REDDY, 8.Com., B.L., gar, nyaera .
ADVOCATE & NOTARY
Appointed by Govt. of AP, India

G.0.Ms.No.198, Rev (Reagn-Il), dt 1.0
i wclave, B
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GovEr'é?ﬁﬁlT OF: ELA*NGA& .
/. PROCEEDINGS OF THE ASST. &ECTOR* F«MINE-qA D GEOLOGY:: WARANGAL
(Present: Sri. M. Ba as,wM,&, s*s&s}tant Dlrector)

&_\ :

) - - 27 07-2015
OJ, “Eﬂ-':_'@ Q?‘ Date:

Sub: Mines and Quarries - Transt?’ g ease held by M/s Sai Datta Stone
Crusher, represented by its proprietor Sri.Aroori Ramesh for Building Stone
‘and Road Metal over an extent of 4.00 Hectares in Sy.No.1109 of
Ippagudem (V), Station Ghanpur (M), Warangal D:sf’mct in favour of
Sri.Kunduri Thirumal Reddy for the unexpired perlod of 08-09-2020 -
Work order issued - Reg.

mﬁroceedmgs No.9635/Q/ 2014 z:§

Ref: 1. Deputy Director of Mines and Geology, Warangal Proceedlngs No.327/QL-
1/2010, dt.25-02-2015.
- 2. Director of Mines and Geology, Hyderabad Proceedings
No.7966/R1-1/2015, dt.06-07-2015. - A

-:0:-
ORDER:

Sanction is .here by accorded for transfer of Quarry lease to Sri.Kunduri
Thirumal Reddy, S/o.Venkat Reddy, R/o0.H.No.1-9-1134,' Sahakarnagar,
Hanamkonda, Warangal District to work for Building Stone and Road Metal over
an extent of 4.00 Hectares in Survey No0.1109 of Ippagudem (V), Station
Ghanpur (M), Warangal District for the unexpired period of i.e. upto
08-09-2020 subject to the provision of the A.P.M.M.C. Rules, 1966 and the special
conditions specified in the original grant order and appendix enclosed to the grant
orders and subsequent instructions issued by the Government in the matter from
time to time. ¢

|

The Lessee should maintain all the records and accounts in the forms
prescribed by the Government and submit quarterly returns in form "C" so as to
reach the Director of Mines and Geology, Hyderabad, the Deputy Director of Mines

- and Geology, Warangal, and the Asst. Director of Mines and Geology, Warangal not
later than the 7™ day of the succeeding quarter to which they relate. The lessee

should erect the boundary pillars on all sides to delineate the granted area.
¢

Asst. Director of Mines and Geology,

Warangal
To

Sri.Kunduri Thirumal Reddy,
S/o. Venkat Reddy,
R/0.H.No.1-9-1134,
Sahakarnagar, Hanamkonda, ¢
Warangal District.

- Copy submitted to the Director of Mines and Geology, Hyderabad for favour of
information.
Copy submitted to the Dy. Director of Mines and Geology, Warangal for favour
of information.
Copy to the Asst. Director of Mines and Geology, (Vigilance), Mahabubabad
Warangal for favour of information.

Copy to the Tahsildar, Station Ghanpur (M), Warangal District for favour of
information.
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Government of Tel_gmgan_a
District Level Environment Impact Assessment Authority (DEIAA),

i Jangaon .
OrderNo.11/DEIAA-DEAC-JN/2016-1 Date:>1-10-2017

Sub:DEIAA, Jangaon — Quarrying of Building Stone & Road Metal of
Sri.K.Thirumal Reddy over an extent of 4.00 Hectares in Sy. No.
1109 of Ippagudem Vg, Station Ghanpur Mdl, Jangaon District —
Environmental Clearance - Issued - Reg.

Ref: 1. S.0.141 (E) from MoEF&CC Notification issued by Gol Gazette

No.125, Dt:15.01.2016.

2. 5.0.190 (E) from MoEF&CC Notification issued by Gol Gazette
No.166, Dt:20.01.2016.

3. The Hon’ble National Green Tribunal orders Dt:16.03.2016.

4. Application of Sri.K.Thirumal Reddy Dt: 18.01.2017.

5. Constitution of DEIAA & DEAC on 24-07-2017,

6. Minuets of Meeting of DEAC, Dt: 22.08.2017.

Hodeoskkok

The proposal submitted by Sri.K.Thirumal Reddy in Sy. No.
1209 of Ippagudem Vg, Station Ghanpur Mdl, Jangaon District over an
‘extent of 4.00 Hectares seeking Environmental Clearance has been
examined; subsequent the field inspection by Committee members and the
same was deliberated in detail by all members of the committee.

T It is observed that the nearest human habitation viz., Kaéhim Nagar

H/o Ippagudem village exists at a distance above 1.0 km from the
quarry lease area.

II. ~ The Building Stone & Road Metal in the quarry lease area is exposed
on the surface. Hence, it is proposed to mine the boulders/sheet by

open cast fully mechanized methods, bench of 6 Mts height will be
developed.

The separation of rocks mass from the mother rock will be carried
out by drilling and blasting. The blasting method shall be adopted to
control dust emissions. Delay detonators and shock tube initiation
system for controlled blasting shall be used so as to reduce
vibrations and dust. The fragmented rock mass will be crushed in
the crusher for obtaining the required size of 40mm, 20mm, 10mm
and boulders generated will be used directly or first sized by rock
breaker and then used depending on its size. It is reported that the

life of the quarry is estimated as 5.29 years. The total Quarry lease
area is 4.00 Hectares. ' '

The Geo-Co-ordinates of the proposed Building Stone & Road Metal
Quarry are reported as hereunder:

1. 17°43"23.8" NX79°22'17.1" E
2. 1743 20.2" N X782 22" 159"

8



IV.

4,
5:

EIA .notliﬁcation, 2006 and its amendment in S.0 141 (E) dated
15.01.2015 MoEF &CC thereof. The District Level Expert Appraisal
Committee (DEAC) examined’ the proposal submitted by the_
proponent. '

The project is exempted from the process of public hearing as the
mining lease area is less than 5.000 Hectares in accordance with
the guidelines information furnished, presentation made by the
proponent and the consultant Sri. Sanjay Kumar, R.Q.P the
Committee considered the project proposal and recommended for
issue of Environmental Clearance, subject to terms and conditions
suggested as under:

. Regular spraying of water by the sprinkling system on haul roads and

retaining wall within the premises.

. Wet drilling arrangement will be provided to the drill machines for dust

suppression.

. Timely maintenance of vehicles to minimize air pollution due to

movement of vehicles. )
Dust masks for employees shall be provided.
Mining operations will be carried out during day time only.

Terms and conditions for issuance of Environmental clearance

A.
a)

2

Specific Conditions:
Air Pollution:

The blasting method shall be adopted to control dust emissions. Delay
detonators and shock tube initiation system for controlled blasting
shall be used so as to reduce vibrations and dust.

il. Greenbelt should be developed along the boundary of Quarry lease

.

area with tall growing trees, with the native species in consultation with
the local DFO/ Agriculture Department.

Fugitive dust emissions from all the sources should be controlled

regularly. Water spraying arrangement on haul road, loading and
unloading and at transfer points should be provided and properly
maintained.

Iv.The proponent shall take appropriate measures to ensure that the GLC

shall comply with the revised NAAQ norms notified by MoE&F, GI on
16.11.2009 or the state forest department.

v.The following measures are to be implemented to reduce air pollution

V.

during transportation of mineral:-

» Roads shall be graded to mitigate the dust emission.
» Water shall be sprinkled at regular interval on the main haul

road and other service roads by water sprinklers to suppress
dust.

Usage of any kind of explosive for the purpose of Quarrying or any

other purpose in the quarry or lease is strictly not recommended.



b) ‘Noise Pollution:
" i, The following measures are to be implemented to reduce Noise
pollution:-

« Proper and regular maintenance of vehicles and other
equipment. ‘

« Limiting time exposure of workers to excessive noise.

« The workers employed shall be provided with protection
equipment and earmuffs etc.,

« Speed of trucks entering of leaving the quarry is to be limited
to moderate speed of 25 kmph to prevent undue noise from
empty trucks.

« Blasting operations will be carried out only during day times.

o Green belt of 7.5 Mts width shall be developed to mitigate
propagation of noice. :

ii. Measures should be taken to comply with the provisions laid under
Noise Pollution (Regulation and Control) (Amendment) Rules 2010; Dt:
11.01.2010 issued by the MOoOE&F, GOI to control noise to the
prescribed levels. Workers engaged in operation of HEMM, etc should
be provided with ear plugs/muffs.

c) Water Pollution:-

i. The source of water for the quarry is Ground water. Total water
requirement will be utilized for purposes of dust suppression,
development of green belt and other domestic/drinking water purposes.
Waste water generated from the domestic section is to be disposed into
septic tank followed by soak pit.

i, Garland drain and situation ponds of appropriate size should be
constructed for the working pit to arrest flow of silt and sediment. The
water so collected should be utilized for watering the mine area, roads,
green belt development etc., The drains should be regularly de-silted,
particularly after monsoon, and maintained properly.

iil. Regular monitoring of ground water level and quality should be carried
out by establishing a network of existing wells by the project proponent
in and around project area in consultation with Deputy Director, GWD,
Jangaon. Data thus collected should be sent at regular intervals to
MOEF, Deputy Director, Ground water department, Jangaon.and Central

Ground water Board, Southern region, Hyderabad.

iv. Suitable conservation measures to augment groundwater resources in
the area shall be planned and implemented in consultation with Deputy
Director, Ground Water Department, Jangaon. Suitable measures
should be taken for rainwater harvesting.

v. Permission from the competent District authority of Ground water
department, Jangaon, should be obtained for drawl of ground water, if
any, required for this project.



d) Solid Waste:

i. Rock E’:oul_ders., if any, shall be stacked properly with proper slope with

adequate measures and should be used for-plantation purpose.

ii. The following measures are to be adopted in control erosion of dumps:-

* Retention/tow walls shall be provided at the foot of the
dumps.

» Worked out slopes are to be stabilized by planting appropriate

shrub/grass species on the'slopes.

lil. Waste oils, used oils generated from the EM machines, quarrying
operations, if any, shall be disposed as per the Hazardous Wastes
(Management, Handling. and trans boundary movement) Rules. 2008
and its amendments thereof the recyclers authorized by TSPCB,

B. Other Mandatory Conditions:

i,

vi.

Environmental protection measures proposed in the Environment
Mmanagement plan submitted by the Proposed by the proponent are
to be implemented in true spirit.

This order is valid for a period of five (5) years or the expiry
date of Quarry lease period issued by the Government of T.S.,
whichever is earlier, subject to a maximum excavated
Building Stone & Road Metal to a quantity of 5,76,943 cubic
meters,

"Consent for Establishment" & “Consent for Operation" shall be
obtained from Telangana State Pollution Control Board under Air and
Water Act to carry on Quarrying.

The total quantity of Building Stone & Road Metal to be excavated in

. No case should exceed more than 5,76,943 cubic meters.

Vi,

Vii.

vili.

Mining or quarrying activity as far as possible should be confined to
surface only and the operation if extended below ground level, should
not below three (3) meters below ground level and in no case should
interfere with the ground water table.

After excavation of required quantity from the lease area, the quarry
should be closed in accordance with mine closure plan and pits
excavated thus should be refilled and the land should be ‘reclaimed
and made fit for agriculture purposes. The department of Mines, the
leasing authority, should ensure mine closure.

No visible scar or open pit should be seen on the surface after closure
of mine.

No change in Quarrying/Mining technology and scope of working
should be made without prior approval of the DEIAA, Jangaon further
expansion or modifications in the. mine shall be carried out without
prior approval of the DEIAA, Jangaon / MoE&F and CC GoI, New
Delhi, as applicable.

11



xii.

xiii.

Xiv.

XV.

The half-yearly compliance reports in respect of the terms and
conditions stipulated in this order & monitoring reports shall be
uploaded in the website of the project periodically. It shall
simultaneously be submitted in hard and soft copies to the DEIAA
and Ministry's Regional office, Chennai on 1st June and 1st December
of each calendar year.

Officials from the DEIAA or DEAC or officers of MoE&F would be
monitoring the implementation of environmental safeguards should
be given full co-operation, facilities and documents/data by the
project proponents during their inspection. A complete set of all the
documents shall be submitted to the CCF, Regional Office to MoE&F
and CC, Chennai. -

For ambient air quality, monitoring stations should be established in
the core zone as well as in the buffer zone. Location of the stations
should be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with
the State Pollution Board once in six months.

Data on ambient air quality should be regularly submitted to the
Ministry including its Regional Office located at Chennai and the State
Pollution Control Board / Central Pollution Control Board once in six
months.

Personnel working in dusty areas should wear protective respiratory
devices and they should also be provided with adequate training and
information on safety and health aspects.

The project proponent shall ensure that no natural watercourse
and/or water resources shall be obstructed due to any mining/
Quarrying operation. Necessary safeguard measures to protect the
first order streams, if any, originating from the mine/Quarry lease
shall be taken. '

xvi. Occupational health surveillance program of the workers should
be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed.

XVii.A separate environmental management cell with suitable qualified

personnel should be set-up under the control of a Senior Executive,
who will report directly to the Head of the Organization.

xviil.The funds earmarked for environmental protection measures (5% of

XiX.

Capital cost ) should be kept in separate account and should not be
diverted for other purpose Year wise expenditure should be reported
to the Ministry and its Regional Office located at Chennai.

The project proponent shall submit the copies of the environmental
clearance to the Heads of local bodies, Panchayats and Municipal
Bodies in addition to the relevant offices of the Government who in
turn has to display the same for 30 days from the date of receipt.

12
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newspapers widely circulated, one of which shall be in the vernacula;
language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded
environmental clearance and a -copy of the clearance letter is
available with the State Pollution Control Board and SEIAA, T.S. _

xxl. The DEIAA or any other competent authority may alter/modify the
above conditions or stipulate any further condition in the interest of
environment protection.

xxil.The proponent shall obtain all other mandatory clearances from
respective departments.

xxiii.Concealing the factual data or failure to comply with any of the
conditions mentioned above may result in withdrawal of these
clearances and attract action under the provisions of Environment
(Protection) Act. 1986.

XXiv.The DEIAA may revoke or suspend‘the order, if implementation of
any of the above conditions is not satisfactory. The DEIAA reserves
the right to alter/modify the above conditions or stipulate any further
condition in the interest of environment protection.

xxv.The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act. 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act. 1986 and the Public Liability Insurance Act. 1991
along with their amendments and rules.
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SECRETARY OF EXPERT MEMBER OF DEIAA,/; :mi J )\ON & CHAIRPERSON OF
DEIAA, JANGAON DEIAA, JANGAON DEIAA, JANGAON
T

Sri.K. Thirumal Reddy,

H.No. 1-9-1134,
Sahakaranagar,

Hanmakonda, Warangal Urban.
Cell:9701817469.(T.S.)
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py to:

The-Chairman, DEAC, Jangaon, for information.

The Member Secretary, DEIAA for information.

The EE, PCB, Jangaon for information.

The Regional officer, MoEF & CC, Gol, Chennali for information.
The Secretary cell, MoEF & CCf, GoI, New Delhi for information.
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Sinte Leyel Tnvironment [npact Assessment \mimrin i EIAA) |
Telanoana State "

Governnient of Indiu :

Ministry of Favironment Foresis & Climpte Chingee -

_A-3, Indugirin} Estete, Sapsthoavar, Hvderabag-300 {114,

GLLIDST WITH ACK.DUE

S

Order. No, SEIAATS/IOL/INGN-23/ 2021 TH:22.03.2021.

o e s

Sub:  SEIAA, Telangany — 4.0 Ba, Building Stone & Road Medsl Quarry of
Sri K. Thiremal Reddy, ‘:‘ urvey No. 1109, Ippasudern Village, Station
Ghanpur MMuandal, J.xmhull Distriet. — Applicstion {or Extension of
Environmentnl Clearance ~ Relurned - Reg.

Rel: Your EC application &uhmiﬂed Online on 12.092020 {Propossl . No,

SIASTGIMINIT2RSM2020Y received on 26.09.2020.

In the reference cited an apphicstion wis reccived seeking extension of Environmental
Clearance from Sri K. Thirumal Red tly, Survey No. 1109, Ing}*ig,uduu Village, Station
C’hn?pnr Mandal, Jangaon Distriel iy produce 78,854 mi/annum of Building Sigae &
Read Metal,

The proposal wog {!.r‘mr-:fj and processed in oceordance with EIA Notficatton, 2006 ond its
mmendiments Ih veof. The Siete Tevel Expert Appraisal Comminee (SEAC, Telungana
srnmined tic applicaian in s meeting held on 18.02.2021 and observed the following:-

Fhe representative of the project proponent Sri K Thirwmal Reddy; apd Sri
CUF Reddy of My, Ceam Labs & Consultants, Hderabad attended amd made a

presereadion bufury the SEAC.

Tire praponent informed that the inftial fease was gronred before 09.09.2013 and wus
transferred in favour of the proponent for nnespived poriod upte 08 002020 The
proponent hus obiained EC from DELAA, Jangoan dist on 31.70.2017 for period vatid

for 3 years.

AN the guarry was expived, the propongnt ehiained renewal of lease {in-princinle) on
13.03.2020 in favonr af the propient for furthor period of 20 vears and. submitied a

copy of Serutlnized! dpproved Mining Plan & EMP Report.

v -

Afier detailed discussians, e SEAC recommended for fssuz of extension ai B
The igsue was placed before the Stute Level Bnvironmen! Impast Assessment Authority
(SELAAY, Telangana in ils necting beld on 06032021 & 20.03.2021 and the Authority -
poseryed ds f,'ulmws_:—

The SELAA diseussed the recdmmend rf?'fm.'.'-a_.f whe SEAC in detall, 1t s nored that the

eoriier £C o034 002017 is vali! foe 5§ ey Le., 301002022, Hence, the proposal ix

. |
Feli RO,

in view of the above, your BCAppHention §s herewith seturned.



No mining activity shall be carried out without obtaining prior Environment

per the provisions laid under ELA Notification, 2006 and jig amendments thereol,

Yours fmithiuly,
S/
Member See refary,

SEIAA, TS
To

Sri K. Thirwma! Reddy, Owner

(4.0 Ha, Building Stone & Road Metal Guarry)
H. No. 1-9-1134,

Shankar Nagar Hunter Road,

Hanamionda - 506 041,

Warangal Urban District

Pl No. 8030404628

Email: kthiremalreddyquarry@gmaileom

Capy to:

Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.
The Member Sceretary, TSPCB for kind information,

The BE, RO: WGL, 'TSPCB for information.

Thie Regional Officer, MoEF&CC, GOI, Chennai for kind information.
The Seerctary, MoEF&CC, GOIL, New Delhi for kind information,

The Director of Mines & Geology Dept., for kind information.

N LA dn LD b e—

/TCEBOY

({f\ JOINT CHIEF ENVIRONMENTAL ENGINEER
AN

il Clenranee iy

15



AN L)NS (2 -

OFFHCE OF THE DISTIICT MEBICAL AND HEALTH OFFICE JANGAON

ReNo.SpEDM&ETOAN2 L Date: 08/03/2021

PION REPORT

Suhi-Fsst - A No 23 o 202HSZ) - The Setional Green Tribunal Chennai < Complaine ledged
Sri.Sama Somanarsaiah and others for mining Crusher at Ippagudem. Station Ghanpur.

Jangaon District - Inspection report subrited.
Rel:- OA No.23 012021 (S7). The National Green Tribunal Chennai.

A

Eoo Do Bxamining the Ol Putents of S3G-60 per das

2o Uhereis noomarkabivoincreasing ol any Reasniratony ilhess cases
300 Ne bnereasing ol any allergy cases due to dust or iy other pollutants

4. No cases are coming 10 hospital having svmptoms of any allergy like cough and Respiratory
SNIPLOmS

Ao Marinerase o cases o e any PR Probleis due to sound pollution

6. Noinercase ol cases having Psvehiatey problems o Montal illness

7o Noerease ol cases due to amy waier and air bor discases

8 N hiorease ol cases due to any gastrie and Renal problems

AL

District Medical ﬂj&ki;lé-anh Officar.
.lnng_'iu(m,

District Medical & Health ), wwi
e JANGAON. -
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the stute vide reference |9
EE mecting held on 21.03

heceby: divected: 1o implen
cundls, These guidelines sh
~ puidelines pert

-t \"\k ATt ® u,'\f"f_ '

"

JLRPQLLmMONCbNTRQLﬁcanb .
.' A3, Indugtrial Iistate, Souathniipar, 1T riderabad- 18

B_;]_gw_g_m ;L,"Lz,{f_g.;ggglﬁg_]_j_nnn[ Meeting/2007 ~-53- -

Sub: pPCB-cpE - Slight Modificativns (o the. Bxisting Siting Guidelines.of
’ Stone Crushers- Implementation -Reg. " Fowan 7 '
Rel: 1. Cireular Memo No.,lEKPCB{C_FEKBoaI}d Meetingz’,()lﬁ_—?(-}ﬁ:'l, dt.
29.08.98, ' £ ) :

2. Resolution-No. 16

83 oF 1)5™ B(m!i‘cl:Méeting- held on 21.03.2007
aled guidelines. I’e_:l"-Iesta_la}ishment 0l
cited for imptementation. In continuation, the .Board in jts
2007 has resolved in the'resolution no. 16
pertaining to stope crushing'

The Bowrd hag conmmunic

ulthe guidelines partially units which-are g ollows:
L. 7'he pregent puideline of a distance of 300 m from Na
- rom Stale Fighway, major district rogds:
-erushing units fs retained, -7
2. The distanee o

["stone crushing unit from human habilation shiall not be less than
HO e 2 e 0N Db alior S

There shall be a 5 m widih of green bél
width bulTer zone ol the stone crush
o outer side of the bulTer zone 30 a

l'.ﬁh.:_ng:th e boundary of the sile in the 50.m

§ o acl as o barrier.
‘ﬂ

. Copy ol the approved modilic

1enl [hese modifed guidelines pe
ull be Tollowed scrupulausly in
aining o 'slone crushing units,

< Toall JCKHES al Banrd OlTice,
AL ZOs,

All SELLs ot Bourd Olfice,
The Administrative M anuger,

'i'nmsnucmtvuuwmtnvox

All RO, vl
: /IE.C.0.8.0/

Q-ﬁ[‘:{)'?w{')cl-ZUQ?

I slone crushers in

83 to modily Some -

ung unit.  This green bell shall be developed

ations is herewitly enclosed, Al the'ZOs and ROs5 are

=

ertainiiig (© stone crushiog
addition to the other exisling. ...

lIncl:a/a
. »; _ Bd/- L
) o ks 'MEMR]BR_S:ECIUE,’_L":_{R‘L-’ &

19

W ]

tional Highway and 100.m =
and, other roads (or location of stone. -



A

#58. RESGLUTION NO 4607 -

; '-',-'memr;cmoms IN_SITING GUIDEIINES AND ‘STAN’DA‘RDS FOR STONE GRU
”UN;TS REG R ' .

2)

.-_—.]llghway majm
' retained:

= l'heie si‘za[l be a 5

“the buﬁe; zone 50 83 to act as a Isan ier.

SHING

o .T'he Boerd.‘after discussions 'appromcl_-the proposals as follows:

The plesent guidaline of a distance of 500 fri from National Highway and 100 m from State

dislrict roads and .other roads for iocation of stona crushing units is

The dlstance orstone crushlng unit from human habitatlon shall not be Isss than 800 .

5 m width of QJEBI"I belt aloni
buffer zonn or the stone crushing unit,

g the boundary of the slte in the 50 1) widlh
- This gresn belt shall be developed on outer sice of .

20



State Level Environment Impact Assessment Authority (SETAA) (

Government of India
Ministrv of Environment, Forests & Climate Change
A-3. Industyial Estate, Sanathnagar, Hvderabad- 500018,
——— e

- .. LrNo4/TSPCB/EC/STIAA/General/2015. 3¢ 74

COLLECTOR PEEH; |

‘OLLECTOR WaRANCAL (HygaL)

R

Dt15.12.2017

SuT: SEIAA, Telangana — Clarification on Siting Guidelines for Mining

Projects — Reg,
Re

g

Lr.dt.07.12.2017 received from the Collector & District Magistrate, Warangal
Rural District.

T i drdechdoh

With reference to the leiter cited above, the following is informed:

L

9\
;‘RI

4,

QAR 2

Stone Crushing units do not fall under the Notification of EIA and. do not require to
obtain Environmental Clearance (EC). However; mining projects are required to
Rt R oo

obtain Environmental clearances.

There are no specific minimum distance guidelines for Mining projects regarding
issue of ECs. However, the SEIAA, Telangana is reviewing the cases of mining
projects based on the recommendations made by the State level Environmental
Appraisal Comumittee (SEAC) for issue of EC.

c- ‘ o :
All the project applications received by the SEIAA are forwarded o the SEAC for

JJ\}‘L})‘XL/ ‘épﬂeir review and its recommendations (o consider issue of ECs. *
4

A ‘\(\Qp
o o7

As there are no specific minimum distance guidelines for mining projects for issuing
ECs, the SEIAA has adopted following norms:

e If the propbsed Mining project is complying with the following distance

criteria, the applications are being considered by the SEIAA.

- Water body —45m

()(‘03. 6?‘{-/ Q}% ‘Q;V)/ » Habitation — 500m
Y @9*‘3@ W

£
“‘{\

oX
&
N

e
7

Q \&‘A\y

o Reserve Forest — 50m

ii.,  In case, the distance of Mining projects are less than the above specified criteria,
the Sub-Committee of SEAC comprising of 2 or 3 Members would inspect the
proposed site of the Mining project to examine the possible impacts from the
proposed mining activity. Based on the recommendations of the Sub-Committee,

* the SEAC would further review the project and subinit its recommendations to the
SEIAA on issue / rejection of Environmental Clearances.

iil.  The SEIAA, Telangana which is the final authority to take the decision, would
"consider the project based on the recommendation of SEAC.

. The MoER&CC, Gol vide S.0.190 (B) dt. 20.01.2016 notified constitution of District

level Environment Impact Assessment Authority (DEIAA) and District level Expert
Appraisal Conunittee (DEAC). i

The notification states that the DEIAA for the Districts shall base its decisions on the
recommendations of the DEAC. For the purposes of assisting the authorily for the

District, the notification specifies the details of the DEAC.

PN 2P

Telangana State b i
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-

1 the light of the above clarification and the norms adopted by the SEIAA, Telangana, you
are requested to take necessary action accordingly.

(This has got the approval of the Chairman, SEIAA, Telangana).
Sdi-

Member Secretary,
SEIAA, Telangana

To
The Collector & District Magistrate,
Warangal Rural District.

Copy to: : : . .
1. The Principal Secretary to Govt., EFS &T Dept., for kind information.
2. The Member Secretary, TSPCB for information. |

/IT.CF.B.OJ/

L

Senior Environmental Engineer (FAC)
gaa (Unit—TII)
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hority (SEIAA)

State Level Environment Imnacﬁ Assessmént Aut
i Telangana State |
; '_Government of Indi
Ministry of Environment, Forests &
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vderabad

F.No.4

/TSPCB/EG/SEIAA/General/2015-
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|
> Climate Change
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area should Fc as follows

- MEMBE

- AMEND

MENT II'O ADDITIONAL GUIDELINES FOR PR

s

Dt:11.06.2020.

{OCESSING
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ING EROJECTS BY THE SEIAA & SEACATELA]
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e mmnnum distance (aerial distance - as crov# flies) fr m the b

i,

o Nearest human habltatlon - 200 mts, ;o

I
1
0 Nearest water body

.

7 50mts. .

\J

o Resc:we Forest : 50 mts.
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SEAC, TS.

e

CHAIRMAN
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s

i AP. POLLUTION CONTROL BOARD N
|r 2" Floor, HUDA Complex, Maitrivanam, S.R, Nagar, Hyderahad .

| | Y 4 /W N
/ Memo No. Gen-52/PCB/TF-BO/2001- :}O t. 11.01.200 \‘\ Af
' 7 \M
| /3

Sub :  Stone Crushers in A.P - Action to be taken on defaulting units —Reg. 3, (A. P » C, 8\
Dt Z%Z &l / a )J

O
s Ref :  D.O. Lr.No. 59/3ecy/(Coord)/2000-2, du. 08.01.2001. o
: ’ B "3_3, TIRUPAT!. /
\ ' Y
: N, Y o

Please find enclosed herewith a copy of D.O. letter received from Chief Secretary on ti\z%'\o % L

*w«" e

subject mentioned therein.

The Zonal Officer is directed 1o take following action in consultation wﬂh Reglonal

" Officers in his Jurisdiction :

1. Immedinte Issue of Show Cause Notice followed by Legal hearing and closure of all
defaniting Stone Crushing units in your jurisdiction that are operating within 500 meters of

40 tioisetiotds o

of imorc. (s,

habitation. L
e Fanimabliol
2. Inform the stone crushmg units regardless of their distance firom habitation which have

executed bank guarantee that they have to install the necessary air pollution control
equipment with in 15 days failing which bank guarantee will be forfeited in favour of
Po].lu;i'on' Control Board and legal action will be initiated for ¢losure of the stone crusher.
3, Press statement may be issued in the asws papers for wide publicity on the proposed
action and action taken against the defaulting units.
4, The following data has tol:ﬁmishgt%i' Head Office by 10.62.2001.

Name of the No. ol existing | No. of defaulting | Notices Issued | Describe action
District | Stone Crushers units takien
(Within 500 | Who have - o
i meters of | deposited on
habitation) Bank Guarantees

" S :
\@/ \l Zj\/ /0-.01
/\\499 Wl oo

MEMBER SECRETARY
M‘hc Joint Chicf Environmental bngmccr ’ﬁ’
Zonal Office, .
o‘ﬁ Copy to the Environmental Enginesr, Regional Office 7:Q- 7’% for immediute

compiiance of the above directions in consultation with Zbnal Office,
Capy to Chairman | AP Pollubion CGmbml Beard

Copy to CEFE Cell
Copy to SEE-CFO

P 0
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ofr

P, V Rao,ias, Fax

:
| CHIEF SECRETARY

D.0.Lr.No 59/Secy ( Coord)/2000-2 dt.8.1.2001

Dear Sri Chatlerjee,

.Res .

HYDERABAD - 500 022

3452620
3455340

: 040-3453700
3648156

It has come to my notice that the stone crushing units are causing a

+ ot of dust pollution and violating the PCB Guidelines.
have the security deposits from some of the units. In
'violation, you may examine the

deposit for the uni,

———

e

violation of location norms.

\

"
; f// _,;/

44
Sti T. Chatterjee, [2.5
Member Secretary, -
AP Pollu-tion Contil Board
Hyderabad.

2

I am told that you
case of persistent
possibility of forfeiting the same and
installing such equipment as necessary from out of the available security

I also request you to examine re-location of such uniS that are under

e
Yo sl-'si%s;rely,
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J ANMABHOOMI ; won

GUIDELIWES FOR CONDUCT CF MAY'98 ROUND
Tzt te 7th May, 1998) " :
BESATION OF HARITATIONS: ~ ' ¢ ' %

% _Habi%aticns;?%hergﬁéfekﬂWguldymgan
Edaidaue main village and the hamlet villages' ‘falling.within ol
Selrevenue village. For example, if there :are.'3 hamlet villages: . ",
‘Revenus Village in additigd to the revénue main village, as’ '
the 1991 Census charge lisg, then thergfwillﬁbgb4"habitations.

list of Habitat
N

e s Lyl ions -have bheen séandﬂrdiégd,based on
89991 28ensus Charge. List,

(]

L)

COCNDUCT OF GRY1 SAIA:

ryfﬁabitakion during the

lation of the Habitation Exceeds 2000,

mumger of Gram Sabhag to be held will_be-countéd-ealéﬁl;ting

7y 2000 additional population as an additional habitation. 1In
.0of the Habitations, where the populationis morethan 2000,

second or subsequent Gram:Sakhas should be held giving

s ity to +he weaker section localities to ensure greater

‘rticipation of wéaker sections in the Gram Sabhas.

3 Yot morethan 2 Gram Sabhas per day shotid be conducted v
h Mobkle Team., Sappagnches will preside wver the Gram Sabhn
| the Upasarpanch will preside in the absence of the Sarpach.

CONSTITUTION OF MANDAL TE AMS:

There shall be two tvpszs of teams_ét'thé Mandal Level,
ne te be called as the Sumervisory Team consisting of the

odal Cfficers, Mandal Revernbe Officer and Mandal ‘Developmeut
ficer and the other to be called as Mobile Team headed by
Mandal leovel functicnariss lilie Mandal agrieultural Officer,
lal Educaticn Officer, Mandal CMEY Officer,'by.Tahsildars

‘the MRO Cffice, etc., The Numoer of Mibile-Teams in a

icdal. will depend on the number of habitations chaving morethan-
‘population, as the Gram Sabhas are to be ¢opducted in all

se Habitations having morethan 200 Populationi ' One Mibile

m Should approximately be incharge of12~14"Habitations

aving morethan 200 Pespulation as each Mobile Feam will be
irésponsible for conducting Gram Sabhas.-in 2 -such Habtations

soer day, i.e., one in the forenodn and one in the afternoon. .
TASKS POR GRAM SARIA: .

The following activities will be taken ug in the Gram Sabhi.
‘ Hi 1. "

a) Reading out Chief Minister's méssage and discussions =n

the message for amprokimately half ap hour; = :
b) Distribution of pampmhlets highlighting'the achievemgntco
macle during - the last £4ve rounds undey Janmabhoomi
in the Habitation inclbding the list of works groundad,
NPCH/IFN/Pelt Weeds rgeoeived, disposed: off eth: '
Repcort on the functioning of Governmenkt K institufions
at the Village level and the present.'gondition of the
basic services like watar supply, bus. services, elsctriciy
nensions and other benefits distributed.etc. The L
functioning of the govennment institutions Eill.lncﬁui :
Schools, Hzalth Sub-ceantres, Anganwadiﬁsf Vﬁ“eilggg;wns
Hospitals, Dispensaria®, Fali pPrice.Shops, Xri. - ’
=

Primary Airl.Co.opErativaes

0
N

sl
R
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. ¥ o h o I

ifiC““" Hall;bé-ilnallsed by the : ;
swptions %0 thoge Airectly _

ion Of works Cﬂ@oonent g - : o

GapAa=Db xlraﬂc“d proj CLS.I T recuant oo

7.0 ATPOINTHMEY

7.1 ™ a 'Li“"!:
District Col_ ors:;
'rrsDﬁnd1le for the

B

.l-r;l‘z"rv“r* £ :u

fernally aided projs iots and
angez of Wodal gEfiges sh;ll be ﬁva01dcd. O .
e i § % ' . . " s e
: \ppCIHIMENT OF THE HALITALS GV'WLQD_MHJDL coOMTTTEE -
_ CONVENORS: " I
3 Y ) & . = &
Habitation T Convenors. shall bc ap“OlnLed by . tﬂv -g A
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valid To 31.03.2021
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i EXTENT DETAILS

T

IJNo Viandal 'Viliage Land _‘_____'-"JSnrvey r\'b Extem(He)
II_1 Ghanpur(Stn) lI;:;pagudem Government Land '1109 400

MIN ERAL DETAILS

i'Category ]M:neral Name * B n_'_ _-_
' IMINOR |Road Metal
iMINOR Bund:ng Stone
PERSONEL ADDRESS
! DoorNo 1-9-1134
Street Name sahakar nagar,hunter road

Land Mark near warangal public school

District WARANGALURBAN_ . v

Mandal Hanamkonda v

L ==

“~Village. Hanamkonda oo o v

PinCode 506001

Fias



 PERSONAL DETAILS

@BACK

| LesseelD 2111100424

Lease Name ) I}{unduru Thirumal Reddy

Firm Type ' Individual

Owner Name Kunduru Thirumalareddy - )

GST w_’36}3\[3515841-’-1OH1ZQ B

IBM RegNo B IBM RegNo s s

PAN No ADBFS4140H

Aadhar No 637491009972

Email ktr2555@gmail.com -

Mobile 9849437877

N . .. . LA

. LEASE PERIOD DETAILS

Grant Order No GrantOrder No

Grant Order Date GrantOrder Date

Opening Notice Date

.

' Execution Date
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Abstract Showing the quantification of Pit-I & Pit-2 by ETS Survey.

Quarry Lease Area for Building Stone and Road Metal held By Sri Kunduru Thirumal Reddy, in Sy.No. 1109

of Ippagudem Village, St.Ghanpur Mandal Jangaon District.

Pit-1

Top Area Of Pit (Sq.Mt)

Bottom Area Of Pit (Sq .Mt)

Avg Area Of Pit (Sq.Mt)

Avg Depth Hight Of Pit (in Mt.) | Total Quntity in Cubic Mt.

11930.2538

8051.1954

10490.7246

14.04245808 147315.5604

Pit-2

Top Area Of Pit (Sq.Mt)

Bottom Area Of Pit (Sq .Mt)

Avg Area Of Pit (Sq.Mt)

Avg Depth Hight Of Pit (in Mt.) | Total Quntity in Cubic Mt.

6696.4467 3825.7935 5261.1201 30.70735886 161555.1029
Total Pit's Quntity - 147315.5604
+ 161555.1029

308870.6633

0]

Note: Electronic Total Station (ETS) Survey conducted by M/s Lotus Engineers, Hanamkonda on 24.03.2021 in presence of
Qarry Lease Holder Sri Kunduru Thirumal Reddy.

chdurrel

&
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Abstract Showing the area and quantification of Pit-I by ETS Survey.

Quarry Lease Area for Building Stone and Road Metal held By Sri Kunduri
Thrimal Reddy, in Sy.No. 1109 of Ippagudem Village, Ghanpur Mandal
Jangaon District.

PIT-1
ID Top Levels Ground Levels
1 338.375 325.923
2 338.696 325.198
3 336.667 326.801
4 336.459 326.405
5 336.516 327151
6 337.812 326.454
7 337.657 326.601
8 338.586 327.553
9 339.234 327.598
10 337.872 327.429
11 338.513 327.003
12 338.108 327.392
13 341.654 329.855
14 342 328.918
15 342.196 328.789
16 342.928 . 32932
17 349,992 332.485
18 350.507 327.852
19 354.546 328.122
20 352.556 328.684
21 353.5 327.563
22 335.96 328.955
23 337.009 327.154
24 339.145 327.472
25 340.428 329.189
26 339.541 328.702
27 344.635 329.677
28 344,776 331.137
29 345,127 331.098
30 330.811
31 330.766
32 328.952
33 327.986
34 328.793
35 328.111
36 326.302
37 326.249
38 326.515
39 326.458
40 326.863
41 327.963
42 327.039




43 329.377
44 327.262
45 327.766
46 328.579
47 327.414
48 329.36
49 327.223
50 326.519
51 326.564
52 326.327
53 326.684
54 326.468
55 326.482
56 326.577
57 326.249
58 326.912
59 326.917
60 327.461
61 326.203
62 326.156
63 326.589
64 326.474
65 326.461
66 - 326,22 ¢ 1
67 326.907
68 326.344
69 327.48
70 326.813
71 327.459
72 327.735
73 327.96
74 327.499
75 327.312
76 326.722
77 327.473
78 327.048
79 327.865
80 327.411
81 327.822
82 327.492
83 328.346
84 326.456
85 328.6
86 326.031
87 330.279
88 327.882
89 328.148
90 328.223
91 328.124
92 327.756

36



93 327.944
ol 327.862
95 327.988
96 328.818
97 328.305
98 327.886
99 328.103
100 328.596
101 327.985
102 328.725
341.7584483 327.7159902 14.04245808
Avg of Top Level Avg of Bottom Level Avg Depth Of Pit
Top Area of Pit (sq.mt) 11930.2538
Bottom Area of Pit (sg.mt) 9051.1954
Avg Area Of Pit 10490.7246

Note :

Pit Quantity in Cub.mt

Total Quntity in Cub.Mts =

Avg Area Of Pit X Avg Depth Of Pit ‘
10490.7246 X 14.042 4-% 70

N ey 13

147315.5604

Electronic Total Staion (ETS) Survey conducted by M/s Lotus
Engineers, Hanamkonda on 24.3.2021-1in presence of Royalty
Inspector & Surveyor of ADMG, Jangaon.

Tulasi Rakesh
Senior Engineers
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Abstract Showing the area and quantification of Pit-2 by ETS Survey.

Quarry Lease Area for Building Stone and Road Metal held By Sri Kunduri Thrimal
Reddy, in Sy.No. 1109 of Ippagudem Village, Ghanpur Mandal Jangaon District.

PIT-2

ID Top Levels Ground Levels
1 340.734 328.686
2 342.821 329.854
3 345,986 327.126
4 347.018 328.511
5 349.361 328.981
6 351.831 ; 329.354
7 354.977 328.636
8 357.275 327.623
9 359.907 327.732
10 362.625 327.345
11 364.892 327.685
12 367.081 327.162
13 369.213 327.681
14 371.703 326.844
15 369.678 326.78
16 370.415 326.927
17 372.459 327.579
18 373.479 327.565 L
19 B 327.925
20 328.087
21 327.98
22 329.265
23 328.121
24 328.799
25 328.341
26 328.584
27 328.06
28 327.824
29 328.652
30 327.762
31 328.695
32 327.726
33 329.007
34 327.686
35 328.868
36 332.079
a7 328.068
38 333.716
39 333.313
40 327.911
41 332.905
42 327.924
43 328.589




a4 331.227
[ T 45 328.325
46 331.072
47 329.532
48 328.153
49 328.435
50 328.273
51 329.251
52 328.127
53 329.247
54 328.824
55 328.492
56 328.683
57 329.743
58 329.125
59 330.166
60 329.03
61 329.532
62 329.31
63 330.775
64 329.516
65 328.984
66 325.581
67 328.462
68 329.153
69 - o 328.49
70 329.275
71 328.638
72 329.241
73 329.032
74 328.864
359.5252778 328.8179189 30.70735886
Avg of Top Level Avg of Ground Level Avg Depth Of Pit
Top Area of Pit (sg.mt) 6696.4467
Bottom Area of Pit (sq.mt) 3825.7935
Avg Area Of Pit 5261.1201
Pit Quantity in Cub.mt Avg Area Of Pit X Avg Depth Of Pit )
5261.1201 X 3070735 359
161555.1029
Note : Electronic Total Staion (ETS) Survey conducted by M/s Lotus Engineers,

Hanamkonda on 24.3.2021 in presence of Royalty Inspector & Surveyor of
ADMG, Jangaon.

AV Y
.o’{' S AT ﬁ{é‘?}_\t
X A ‘\Jf;‘-.‘.«\ﬁ
TS b
For Cotus Enigineers
%*"1 /ot
RS

Tulasi Rakesh
Senior Engineers CW
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PIT-II

a5 v

Sucrbfeyor O/o ADMG,

Jangaon
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275

Date Of ETS Survey: 24-03-2021

Map Showing the area and
Quantification of Pit-I & Pit-2 by
ETS Survey.

‘Quéfry Lease Area for Building
Stone and Road Metal held By Sri
Kunduru Thirumal Reddy, in
Sy.No. 1109 (Govt Land) of
Ippagudem Village, Ghanpur
Mandal Jangaon Djstrict.

161
PIT-1

A e

Asst. Director of Mines and Geology
Jangaon
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Date Of ETS Survey: 24-03-2021
N

Map Showing the area and Quantification of Pit-I & Pit-2 by ETS Survey.

Quarry Lease Area for Building Stone and Road Metal held By Sri :
Kunduru Thirumal Reddy, in Sy.No. 1109 (Govt Land) of Ippagudem (Seale1:4000)
Village, Glanpur Mandal Jangaon District. el of 4-90¥%

1136 )
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1106
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¢ (0
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_ mEdanMhnMMM% M, Asst. Director of Mines and Geology

Jangaon
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Sooomoe TELANGANA STATE POLLUTION CONTROL BOARD
R ZONAL OFFICE: HYDERABAD
abdly
_NFF7
. H.No0.6-3-1219, Sy.No.TS No.1 Part,
R. Ravinder Reddy
Joint Chief Environmental Engineer Block - C, Ward No.91,

Near Country Club, Uma Nagar,
Begumpet, Hyderabad
Email: jeee-zhyd-tspcb@telangana.gov.in

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT - RED CATEGORY

Order No.583 —~-WGL/TSPCB/ZO-HYD/CFE/2018 7£ ¢, Date: 07.02.2018

3

L

Sub: TSPCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Sri. K.
Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry) ., Sy.No.
1109, Ippagudem (V), Station Ghanpur (M), Jangaon District - Consent for
Establishment of the Board under Sec.25 of Water (Prevention and Control of
Pollution) Act, 1974 and under Sec.21 of Air (Prevention and Control of
Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry’s CFE application received through TSOCMMS on 29.12.2017 at
TSPCB, RO, Warangal.
2. TSPCB, RO, Warangal verification report date 17.01.2018, received by Zonal
Office, Hyderabad on 19.12.2017.
. CFE Committee meeting held on 23.01.2018 at TSPCB., Zonal Office,
Hyderabad. ‘

L8]

E

In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to carry out Building Stone & Road Metal mining activity over an
extent of 4.0 Ha as mentioned below, with a proposed project cost of Rs. 40.00 Lakhs (In
words Forty Lakhs only).

SLNo. Product & Capacity

T Mining of Building Stone & Road Metal — 115388.6 m”/annum
(Over an extent of 4.0 Ha)

As per the application, the above activity is to be located Sy.No. 1109, Ippagudem (V),
Station Ghanpur (M), Jangaon District.

The above site was inspected by the Environmental Engineer & Assistant Environmental
Engineer, T.S. Pollution Control Board, Regional Office, Warangal on 29.12.2017 and
found that the industry is surrounded by East: Own lands followed by dry agricultural lands;
West: Hillock; South: Hillock; North: Own lands followed by dry agricultural lands.

The Board, after careful scrutiny of the application, verification report of Regional Officer,
Warangal and recommendation by the CFE Committee meeting held on 23.01.2018 at
TSPCB, Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to
the industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974
and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules
made there under. This Order is issued to manufacture the products mentioned at para (I)
only.



5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’ and
Schedule 'B'. :

6.  This order is issued from pollution control point of view only. Zoning and other regulations
are not considered.

I ey PO
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl: Schedules “A & B”. W

To

Sri. X.Thirnmal Reddy
H.No.1-9-1134,
Sahakaranagar,
Hanmakonda,
Warangal Urban.

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
}ap"y to the Environmental Engineer, TSPCB, Regional Office, Warangal for information and
necessary action.
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SCHEDULE — A

Separate meters with necessary pipe-line shall be provided for assessing the quantity of water
used for each of the purposes mentioned below.

a. Industrial cooling.
b. Domestic purposes.
c. Processing whereby water gets polluted and pollutants are easily bio-degradable.

The industry shall provide a minimum stack height (H) to the DG sets as per the following
formula.

H=h+0.2 SQRT (KVA)
KVA = Total generation capacity, h = Height of building where DG Set is installed.

The generator shall be installed in a closed area with a silencer and suitable noise absorption
systems. The ambient noise level shall not exceed 75 dB(A) during day time and 70 dB(A)
during night time measured from a distance of Smtrs from the DG Set.

The industry shall install and commission appropriate control and ventilation system for
controlling the air pollution.

The industry shall take appropriate measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

Floor washing shall be admitted into the effluent collection system only and shall not be
allowed to find their way in storm drains or open areas. The applicant shall maintain good
house keeping both within the factory and in the premises. All pipe valves, sewers, and
drains shall be leak proof.

The solid waste arising in the premises shall be properly collected and disposed off.

8. There shall not be any perceptible odour outside the industry’s premises.

10.

11.

14.

L5

16.

All the rules and regulations notified by Ministry of Environment and Forests, Govt. of India
in respect of noise pollution control measures shall be followed to avoid nuisance to public.

The propenent shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The applicant shall obtain Consents for operation regularly from TSPCB, as required Under
Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production. The Consent for
Operation will be accorded only after ensuring compliance of all the conditions stipulated in
this order.

. The applicant shall comply with and carryout conditions issued by the Board in this consent

order scrupulously. The applicant is liable for legal action as per the provisions of the
relevant Acts in case of non-compliance of any conditions of the consent order.

. Notwithstanding anything contained in this conditional letter or consent, the Board hereby

reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of Pollution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board.

The applicant shall exhibit the consent of the Board in the factory premises at a conspicuous
place for the information of the inspecting officers of different departments.

Telangana State Pollution Control Board reserves the right to review, impose additional
condition or conditions, revoke, change or alter the terms and conditions of this Order. Also
the Board reserves the right to withdraw the CFE without any prejudice/ notice on receiving
any complaints by the Board regarding Environmental Pollution problems caused by the
industry.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as civil liability.
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18.

15,

L5}

10.

11.

12.

Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that tt
ground water is recharged by the storm water.

The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

. 'This order is valid for a period of 5 years from the date of issue.

The industry shall report progress on implementation of the project to this office and
Telangana State Pollution Control Board, Regional Office, Warangal regularly.

The industry shall carry out semi-mechanized open cast mining and shall carryout mining of
building stone & road metal & gravel in an area of 4.0 Ha only.

After breaking the mineral into required size by drilling and blasting, it shall be directly
loaded into the trucks.

. The industry shall adopt wet drilling method to control dust emissions. Delay detonators and

shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and- at
transfer points for dust suppressions.

The crusher and screened ore shall be directly transported to the consumers. No beneficiation
shall be done at the mining site.

The industry shall provide water spraying arrangement on haul roads, loading & unloading
and at transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
dt.16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the DEIAA, (District
level Environment Impact Assessment Authority) in the Environmental Clearance order
dated 31.10.2017.

The source of water is Borewell and the maximum permitted water consumption shall not
exceed the following quantities.
S.No. | Purpose Total Consumption (KLD)
1 Wet Drilling 1.6 KLD
2 Dust suppression 1.0 KLD
3. Green belt development 2.4 KLD
4. Domestic 1.0 KLD
Total 6.0 KLD
The maximum waste water generation (KLD) shall not exceed the following:
S. No. Wastewater generation | Total generation (KLD)
» Domestic 0.8 KLD
Total: ; 0.8 KLD
Effluent source Standards to be Mode of final disposal
complied
Domestic (0.8 KLD) , --- Septic tank followed by soak pit.
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13. The proponent shall comply with the following for controlling air pollution.

S. No. Details of Stack Stack 1

a) | Attached to DG Set

b) Capacity 125 KVA

) Fuel Liquid (Diesel)

d) Stack height from GL H=h+0.2 (KVA)»
H = height of the stack from GL in mtrs.
h = height of the building where DG set is
installed, in mtrs.

e) Details of  Air Silencer with Acoustic Enclosure. [
Pollution  Control
Equipment

H Standards to be complied SPM - 115 mg/Nm’ |

14. The industry shall implement the following measures to reduce the air pollution during
transportation of the mineral.

o Road shall be graded to mitigate the dust emissions.

o Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

o Water shall be sprinkled at regular interval on the main haul roads and other service
roads to suppress the dust.

15. The industry shall implement the following measures to reduce the noise pollution.

The proper and regular maintenance of the vehicles and other equipment.
Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and car muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25 KMPH to prevent undue noise from empty trucks.

16. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

17. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

18. The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be utilized
for watering the mine area, roads, green belt development, etc., The drains shall be regularly
de-silted particularly after monsoon and maintain properly.

19. The Solid wastes generated shall not exceed the following breakup quantities:

S. No. Solid Waste Hazardous / as defined Method of Disposal
generation | under HWM Rules, 2016

20. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly. The
topsoil shall be stacked properly with proper slope with adequate measures and should be
used for plantation purpose.

21. The rock waste shall be dumped in the dump yard in the quarry lease area and the industry
- shall not dump the overburden soil outside the quarry lease area, under no circumstances.
The Board is constrained to revoke the CFE issued by the Board in case overburden soil is
dumped outside and also if complaints were received from the surroundings without any
further notice.

(A
2

. The industry shall adopt the following measures to control erosion of dumps:

o Retention/toe walls shall be provided at the foot of the dumps.



To

o  Worked out slopes are to be stabilized by planting appropriate shrub / grass sper’
on the slopes.

. Suitable conservation measures to augment ground water resources in the area shall be

planned and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

-No change in mining technology and scope of working should be made without prior

approval from the Board. No further expansion or modification in the mine shall be carried
out without prior approval from the Board.

. The industry shall take measures for refilling of the mine with ash, overburden waste and the

mine shall be brought to the original condition.

. The industry shall stack the top soil properly with proper slope with adequate measures.

- The industry shall develop 33% of the total area as thick green belt all along the boundary of

the unit and also in the vacant places with all tall growing trees with wide leaf area.

. The industry shall not dispose the solid waste outside the factory premises.

- The industry shall comply with all the Rules and Regulations specified in Water (P&C of P)

Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management and
Transboundary Movement) Rules. 2016.

. The industry shall not manufacture any extra products or extra capacities without obtaining

CFE/CFO of the Board.

. The industry shall not take up trial production with out obtaining Consent for Operation of

the Board.

- Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the

ground water is recharged by the storm water.

. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,

Govt. of India, regarding the Public Liability Insurance Act, 1991.

. The industry shall comply with all the directions issued by the Board from time to time.

. Concealing the factual data or submission of false information / fabricated data and failure to

comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

. The Board reserves its right to modify above conditions or stipulate any further conditions

and to take action including revoke of this order in the sinterest of environment protection.

F\——y—j g
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JOINT CHIEF ENVIRONMENTAL ENGINEER

g

M/s. Sri. K. Thirumal Reddy

(4.0 Ha. Building Stone & Road Metal Quarry) ,
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M),

‘Jangaon District

47



Adanerauce - \x’*\‘ [

Soom i TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
b b
_Nys
R. Ravinder Reddy H.No0.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block C, Ward 91, Begumpet, Umanagar,

Near Country Club, Hyderabad — 500 016.
Email: jeee-zhyd-tspcb@telangana.gov.in

BY REGISTERED POST WITH ACKNOWLEDEMENT DUE
CONSENT & HW AUTHORIZATION ORDER - RED CATEGORY
Order No: 583-WGL/TSPCB/ZOH/CFO/2018- <. 6gg Date: 14.02.2018

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as *the Acts’ ‘the Rules’) the rules and orders made thereunder to

M/s. Sri. K. Thirumal Reddy

(4.0 Ha. Building Stone & Road Metal Quarry),
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M),

Jangaon District

(hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant. to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge (KLD)
1. Domestic 0.8 KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions at Emissions
No. peak flow standards
1. Attached to DG set of capacity
125 KVA

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Sri. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry) , Sy.No. 1109,
Ippagudem (V), Station Ghanpur (M), Jangaon District is hereby granted an authorization to
operate a facility for collection, reception, storage, transport and disposal of the following wastes
with quantities as mentioned below:

S. No. | Name and quantity of the Stream Disposal option
1 Hazardous waste
1. Waste oil (40 LPA) 5.1 of Sch-I Shall be disposed to authorized
recylcers/re-processors

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A & B enclosed to
this order.
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This consent is valid for manufacture the following products along with quantities only

S. No.

Product

Capacity

L Mining of Building Stone & Road Metal 115388.6 m°/annum
(Over an extent of 4.0 Ha)

This consent order shall be valid for a period ending with the 31.12.2022.

Encl: Sch_edules A, B&C
el

176
Sri. K. Thirumal Reddy
H.No.1-9-1134,
Sahakaranagar,
Hanmakonda,
Warangal Urban.

2

‘@NT CHIEF ENVIRONMENTAL ENGINEER

49



o

L

10.

11.

12,

13.

SCHEDULE — A

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.

b) The industry shall maintain following records to accessible to the Board. whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule — B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30™ September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.
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14.

15:

16.

17.

18.

19.

20.

26.

27,

28.

29.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage ‘caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

i1 . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a

common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.
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30.

32.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

SL No. Purpose Quantity
L. Water sprinkling on haul roads 15.0KLD

2 Green belt development 0.5 KLD

3 Domestic 1.0 KLD
Total 16.5 KLD

2. The industry shall file the water Cess returns in Form-I as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5™ of every
calendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

L8]

The industry shall comply with all the Rules and Regulations specified in Water (P&C of
P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
and Transboundary Movement) Rules, 2016.

4, The industry should comply with the National ambient air quality standards as per MoEF,
GOl notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter (PM10) 100
2 Particulate Matter (PM2.5) 60
3 SO2 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
5. The industry shall not manufacture new products / increase the capacity beyond the
permitted capacity mentioned in this consent order, without obtaining CFE/CFO of the
Board.

6. The industry shall carry out semi-mechanized open cast mining and shall carryout mining
of building stone & road metal & gravel in an area of 4.0 Ha only.
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10.

11.

14.

13

16

17

18.

19.

20.

21.

I~
R

After breaking the mineral into required size by drilling and blasting, it shall be directly
loaded into the trucks.

The industry shall adopt wet drilling method to control dust emissions. Delay dct_onators
and shock tube initiation system for blasting shall be used so as to reduce vibration and
dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The crusher and screened ore shall be directly transported to the consumers. No
beneficiation shall be done at the mining site.

]

The industry shall provide water spraying arrangement on haul roads, loading &
unloading and at transfer points for dust suppressions.

. The industry shall take appropriate measures to ensure that the ground leve.l

concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on dt.16.11.2009.

. The industry shall scrupulously comply with conditions stipulated by the DEIAA,

(District level Environment Impact Assessment Authority) in the Environmental
Clearance order dated 31.10.2017.

The industry shall implement the following measures to reduce the air pollution during
transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.
o Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.
o Water shall be sprinkled at regular interval on the main haul roads and other service
roads to suppress the dust.
The industry shall implement the following measures to reduce the noise pollution.

The proper and regular maintenance of the vehicles and other equipment.
Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25 KMPH to prevent undue noise from empty trucks.

. The industry shall take measures to comply with the provisions laid down under Noise

pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard in the quarry lease area and the
industry shall not dump the overburden soil outside the quarry lease area, under no
circumstances. The Board is constrained to revoke the CFE issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
» Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

. Suitable conservation measures to augment ground water resources in the area shall be

planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures shall be taken for rainwater harvesting.

53



.

33.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

. The industry shall take measures for refilling of the mine with ash, overburden waste and

the mine shall be brought to the original condition.

- The industry shall stack the top soil properly with proper slope with adequate measures.
. The industry shall develop 33% of the total area as thick green belt all along the boundary

of the unit and also in the vacant places with all tall growing trees with wide leaf area.

. The industry shall not dispose the solid waste outside the factory premises.
. The industry shall comply with all the Rules and Regulations specified in Water (P&C of

P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
and Transboundary Movement) Rules, 2016.

. The industry shall not manufacture any extra products or extra capacities without

obtaining CFE/CFO of the Board.

. The industry shall not take up trial production with out obtaining Consent for Operation

of the Board.

. Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that

the ground water is recharged by the storm water.

. The industry shall comply with Rules & Regulations notified by Ministry of Law and

Justice, Govt. of India, regarding the Public Liability Insurance Act, 1991.

. The industry shall comply with all the directions issued by the Board from time to time.

. Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result’ in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the sinterest of
environment protection.

SCHEDULE - C
(See Rule 6(2))

(Conditions of Authorization for occupier or operator handling hazardous wastes)
The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors/ Recyclers. '

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management, Transboundary Movement) Rules, 2016.
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10. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

11. The industry shall dispose the e-waste to authorized recyclers / re-processors only.

J=H ) el
.ZOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Sri. K. Thirumal Reddy

(4.0 Ha. Building Stone & Road Metal Quarry) ,
Sy.No. 1109, Ippagudem (V),

Station Ghanpur (M),

Jangaon District
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Toora o TELANGANA STATE POLLUTION CONTROL BOARD

e ZONAL OFFICE: HYDERABAD
e e e, 3
b aE) oA '
[~ .
R. Ravinder Reddy , H.No0.6-3-1219, Sy.No.TS No.1 Part,
Joint Chief Environmental Engineer Block - C. Ward No.91,

Near Country Club. Uma Nagar,
Begumpet, Hyderabad
Email: jcee-zhyd-tspcb@telangana.gov.in

BY REGD. POST WITH ACK. DUE

CONSENT ORDER FOR ESTABLISHMENT - ORANGE CATEGORY

Order No.508 —-WGL/TSPCB/ZO-HYD/CFE/TS-iPASS/2017 - L{/‘a Date: 28.04.2017

I

LVE]

LA

Sub: TSPCB - ZOH - CONSENT FOR ESTABLISHMENT (CFE) — M/s. Shriya
Constructions, Sy.No.1106 & 1107, Ippagudem (V), Station Ghanpur (M),
Jangaon District — Consent for Establishment of the Board under Sec.25 of Water
(Prevention and Control of Pollution) Act, 1974 and under Sec.21 of Air
(Prevention and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. Industry's CFE Application received through TS-iPASS on 19.04.2017.

2. TSPCB, RO, Warangal verification report dated 21.04.2017 and received by
Zonal Office, Hyderabad on 27.04.2017.

. CFE Committee meeting held on 28.04.2017 at TSPCB, Zonal Office,
Hyderabad.

93]

In the reference cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) to set up stone crusher and Hot Mix Plant with production capacities
as mentioned below, with a proposed project cost of Rs.4.0 Crores.

Proposed Product < Quaintity
Stone Chip _ &
(6. 12,20 & 40 mm) 00 TPD
Hot Mix Asphalt (Hot Mix Plant) 500 TPD

As per the application, the above activity is to be located at Sy.No.1106 & 1107,
Ippagudem (V), Station Ghanpur (M), Jangaon District. '

The above site was inspected by the Assistant Environmental Engineer. T.S. Pollution
Control Board, Regional Office, Warangal, on 20.04.2017 and found that the industry is
surrounded by East: Own land with fully grown eucalyptus plantation ; West: Hillock ; North:
Own land followed by dry agricultural lands; South: Own land followed by R & B road.

The Board, after careful scrutiny of the application, verification report of Regional Officer,
Warangal, recommendation by the CFE Committee meeting held on 28.04.2017 at TSPCB,
Zonal Office, Hyderabad, hereby issues CONSENT FOR ESTABLISHMENT to the
industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules made
there under. This Order is issued to manufacture the products mentioned at para (I) only.

This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B'.

56



6.  This order is issued from pollution control point of view only. Zoning and other regulations
are not considered.

y ;A et -—:\-q oot A
L] o =
JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules “A & B™. Uy
£
To

M/s. Shriya Constructions,
Sy.No0.1106 & 1107,
Ippagudem (V),

Station Ghanpur (M),
Jangaon District - 506001

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.

\ /eégy submitted to the General Manager, District Industries Centre, Warangal for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Warangal for information and
necessary action.
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SCHEDULE — A

Separate meters with necessary pipe-line shall be provided for assessing the quantity of water
used for each of the purposes mentioned below.

a. Industrial cooling.
b. Domestic purposes. .
¢. Processing whereby water gets polluted and pollutants are easily bio-de gradable.

The industry shall provide a minimum stack height (H) to the DG sets as per the following
formula.

H=h+ 0.2 SQRT (KVA)

KVA = Total generation capacity, h = Height of building where DG Set is installed.

The generator shall be installed in a closed area with a silencer and suitable noise absorption
systems. The ambient noise level shall not exceed 75 dB(A) during day time and 70 dB(A)
during night time measured from a distance of Smtrs from the DG Set.

. The industry shall install and commission appropriate control and ventilation system for

controlling the air pollution.

The industry shall take appropriate measures to ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

Floor washing shall be admitted into the effluent collection system only and shall not be
allowed to find their way in storm drains or open areas. The applicant shall maintain good
house keeping both within the factory and in the premiscs. All pipe valves, sewers, and
drains shall be leak proof.

The solid waste arising in the premises shall be properly collected and disposed off.

8. There shall not be any perceptible odour outside the industry”s premises.

All the rules and regulations notified by Ministry of Environment and Forests. Govt. of India
in respect of noise pollution control measures shall be followed to avoid nuisance to public.

- The proponent shall take measures to comply with the provisions laid down under Noise

pollution (Regulation and Control) ‘Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F, Gol to control the noise to the prescribed levels.

. The applicant shall obtain Consents for operation regularly from TSPCB, as required Under

Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production. The Consent for
Operation will be accorded only after ensuring compliance of all the conditions stipulated in
this order.

. The applicant shall comply with and carryout conditions issued by the Board in this consent

order scrupulously. The applicant is liable for legal action as per the provisions of the
relevant Acts in case of non-compliance of any conditions of the consent order.

. Notwithstanding anything contained in this conditional letter or consent, the Board hereby

reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of Pollution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board.

. The applicant shall exhibit the consent of the Board in the factory premises at a conspicuous

place for the information of the inspecting officers of different departments.

. Telangana State Pollution Control Board reserves the right to review, impose additional

condition or conditions, revoke, change or alter the terms and conditions of this Order. Also
the Board reserves the right to withdraw the CFE without any prejudice/ notice on receiving
any complaints by the Board regarding Environmental Pollution problems caused by the
industry. '

- The industry is liable to pay compensation for any environmental damage caused by it, as

fixed by the Collector and District Magistrate as civil liability.

Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the
ground water is recharged by the storm water.
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18. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice.
Govt. of India, regarding the Public Liability Insurance Act, 1991.

19. Any person aggrieved by an order made by the State Board under Section 25, Section 26.
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

This order is valid for a period of 5 years from the date of issue.

| o I

The industry shall report progress on implementation of the project to this office and
T.S.Pollution Control Board, Regional Office, Warangal regularly.

LS

. The source of water is Bore well and the maximum permitted water consumption shall not
exceed the following quantities.

S. No. Purpose Total (KLD)

1. Dust suppression 15.0 KLD

2. Greenbelt 5.0KLD

3. Domestic 1.0 KLD
Total 21.0 KLD ,

4. The maximum waste water generation (KLD) shall not exceed the following:

S. No. Wastewater generation Proposed (KLD) 5

ks Domestic 0.8 KLD

Total 0.8 KLD

Effluent source Standards to be | Mode of final disposal

complied ' |
Domestic (0.8 KLD) - Septic tank followed by soak pit. |

5. The proponent shall comply with the following for controlling air pollution.

S. No. Details of Stack Stack 1
a) Attached to DG Set
b) Capacity of Boiler / Furnace / Kiln 250 KVA

Incinerator / D.G. set / Others ‘
c) Fuel from: Solid / Liquid / gaseous Liquid
d) Stack height from GL H=h+0.2 (KVA) "

H = height of the stack from GL in mtrs.
h = height of the building where DG set
is installed, in mirs.

e) Details of Air Pollution Acoustic Enclosure.

| Control Equipment ' . J

6. The Solid wastes generated shall not exceed the following breakup quantities:

S. | Name and quantity | Total Hazardous / as Method of Disposal
No. | of the quantity | defined under ‘
Hazardous/Solid HWM Rules, 2016 '
waste : |
1 Stone Dust - 50TPD -- Shall be mixed in the |
| | hot mix plants. |

7. The industry shall provide cladding to the vibrating screen so as to arrest the dust emissions.



3.

9.

10.

1.7,

18.

19,

The industry shall cover the screen with M.S. Sheets and a fan connected with motor to
extract the dust generated during screening operations, should be installed. Dust should be
vented out into a chamber wherein water sprinklers shall be permitted for dust suppression.

The industry shall provide elevated closed bunker should be constructed for collection of
dust and the dust conveyor should be fully covered with M.S. Sheets. The loading of dust
should be directly done into the trucks, which should be brought below the bunker bins.

The industry shall provide temporary water sprinklers at the time of un-loading of the raw
material from the truck / tipper.

. The industry shall provide water sprinklers on the conveyor carrying raw materials from

bunker/ bin to the crusher. The water should be sprayed in the form of mist with the help of
a motor. The industry shall provide water meter with recording facility to record the water
used for sprinkler system.

. The industry shall construct wind breaking walls around the crusher to prevent dust

spreading to the surrounding areas.

. The industry shall construct BT road from quarry to stone crushing unit.
. The industry shall construct metal roads ‘within the premiscs.
. The industry shall carryout regular cleaning and wetting of the ground within the premises.

. The industry shall provide air pollution control equipment i.e., scrubber to the Rotary Kiln /

Drum Mix Plant to control fugitive emissions and shall meet the Board SPM limit of 115
mg/Nm’.

The unit should provide water sprinklers on the conveyor carrying raw materials. The water
should be sprayed in the form of mist with the help of a motor. The industry shall provide
water meter with recording facility to record the water used for sprinkler system.

The industry shall store the raw materials under closed shed only. The industry shall carryout
all the loading and unloading activities of materials inside the closed shed only. The industry
shall convey the raw materials through closed screw conveyors.

The industry shall maintain good housekeeping through regular sweeping through sweeping
machines to remove the dust / ready mix concrete on the ground to control the fugitive
emissions.

. The industry shall dispose the solid waste i.e., sediment in an earmarked area as land fill

within the premises.

- The industry shall regularly carryout water sprinkling to suppress the dust generated during

loading and unloading activities of materials and also within the premises to control fugitive
emissions.

. The industry shall develop 5 mtrs. width of green belt along the boundary of the site in the 50

mtrs. width buffer zone of the stone-crushing unit. This green belt shall be developed on
outer side of the buffer zone so as to act as a barrier.

. The suspended particulate matter measured between 3mtrs and 10mtrs from any processes

equipment of a stone crushing unit shall not exceed 600 micrograms/m’.

. The industry shall not cause any air pollution / dust nuisance to the surrounding environment.
. The industry shall comply with all the Rules and Regulations specified in Water (P&C of P)

Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management,
Transboundary Movement) Rules, 2016.

. The industry shall not manufacture any extra products or extra capacities without obtaining

CFE/CFO of the Board.

7. The industry shall not take up trial production for proposed activity without obtaining

Consent for Operation of the Board.

28. Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the

ground water is recharged by the storm water.

29. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,

Govt. of India, regarding the Public Liability Insurance Act. 1991.
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30. The industry shall comply with all the directions issued by the Board from time to time.

31. Concealing the factual data or submission of false information / fabricated data and failure 1o
comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

32. The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

(U3 ]
(5]

the Board.

,--—-/ :,//'_ ) E B
7o

JOINT CHIEF ENVIRONMENTAL ENGINEER
M/s. Shriya Constructions, e

Sy.Neo.1106 & 1107, Ippagudem (V),

Station Ghanpur (M), Jangaon District.

. This Order is issued to the industry without prejudice to the action taken by the Task Force of
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—— . TELANGANA STATE POLLUTION CONTROL BOARD
s | ZONAL OFFICE: HYDERABAD

N b
N

R. Ravinder Reddy Lo H.No.6-3-1219, TS No.1 Part,,

Block C, Ward 91, Begumpet, Umanaoar
Near Country Club, Hyderabad — 500 016.
Email:hyd.zo.jcee@pcb.ap:gov.in

Joint Chief Environmental Encrmcer

REGD. POST WITH ACK. DUE

CONSENT & HW AUTHORIZATION ORDER - ORANGE CATEGORY

Order No.508- WGL;"'I‘SPCB!ZOH;"TS—iPASSfCFO;"’017- 226 Date: 03.11.2017

(Consent Order for Exxstm,,/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of -
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to:

M/s. Shriya Constructions,

. Sy.No. 1106 & 1107,

Ippagudem (V), Station Ghanpur (M),
Jangaon District

(Hereinafter referred to as 'the Applicant') authorizing to operate the mdustnal plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

§) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. ; Discharge (KLD) ;
I Domestic effluents 0.8 Septic tank followed by soak pit

i) Emissions from chimneys:

~ Chimney Description of Chimney Quantity of Emissions at Emission

No. ' peak flow Standards

1&2 Attached to DG Set of capacity - SPM - 115
-2 x250 KVA ' mg/Nm”’

ii) .Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Shriya Constructions, Sy.No, 1106 & 1107, Ippagudem (V), Station Ghanpur_(M)_. Jangaon
District is hereby granted an authorization to operate a facility for collection, reception, storage,
transport and disposal of the following wastes with quantities as mentioned below

SL Name and gjantity of the | Stream Method of Disposal
No Hazardous waste

1 Sténe Dust (50 TPD) | --- ‘Shall be mixed in the hot rm\ plants.




This order is subject to the provisions of “the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order. :

This consent is valid for-manufacture the following products along with quantities only

S.No. | Product Capacity
' Stone Chip :

: (6, 12, 20 & 40 mm) SURED

2 Hot Mix Asphalt (Hot Mix Plant) 500 TPD

This combined order of consent & Hazardous Waste Authorization shall be valid for a period

ending with the 31.10.2022.

J7 ”_?: R
JOINT CHIEF ENVIRONMENTAL ENGINEER

ﬁ"}
Encl: Schédules A, B & C

To

M/s. Shriya Constructions,
Sy.No.1106 & 1107,
Ippagudem (V),

‘Station Ghanpur (M),
Jangaon District - 506001

./C/py submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the JCEE(CESS), TSPCB, Board Office, Hyderabad for information.

Copy submitted to the General Manager, District Industries Centre, Warangal for 111forrnat10n
Copy to the Environmental Engineer, TSPCB, Regional Office, Warangal for information.
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order and at a‘ll subsequent times without: any ne ﬂhgcnce ‘on’ his part.: The applxcant shall-be
liable for such-legal actiof: against him as per: ‘provisions - “of the Law/Act in case if non=".
comphance of .any ordcr/dlrectwe'lssued at any 't me'-andfor' v1olat10n of ‘the  terms “and

conditions of'this conserit order. -0
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: perfecﬂy __ealed mechamcally or double hot sealéd If: MS./ _'-HDPE baos or drums
H ' _acs should be ensured that they_ are. perfectly se
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hcan shall put up‘two 1ack boards of s1z 6 ‘ft'by 4 ft. at the main-entrance to thei
; dmons m sufﬁclently lara‘e font
‘'size"so that it can’be read easily from'a dxstanoe of 10t ot :
‘shall carry, again‘in sufﬁcmntly large font size'so as 1o be: able to read from:a-::dmtance of 10 )
1t the Iatest Water ~Air, Noise and solid waste monitoring -data as ;well ‘as the: maximum

dmu’_chstandmg: ything contained. m--.thls' conditional:letter or consent, _
: eserv ' 'jto 1t the ncrht ancl powers under Section 27(2) of the Water (Prevennon & Control of
di "endme.nts _thereof and'underESectlon 21.’of the _Alr (Prevenno '

Purpose

Dust suppressxon

2Greenbelt
Domestlc

(Prcvcntlon a.nd .;Control_.of ' 'ollunon) Cess Act,. 1977_.0 !
T 'watcr -.'consumc ‘in“the’ prewous month allc:mcr mth:_jwater

The ndustry shouid: comply;mth-..the National ambient air. pe _
I tiﬁcatlon dated 18.11.2009 alonrr the premlses of the ‘factory as prescnbed below.
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29. The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of environment protection.

- 30. This Order is issued to the industry without prejudice to the action taken by the Task Force of
the Board. .

b

L3 ]

- 10.

1l

To

SCHEDULE - C -
(See Rule 6(2))
(Conditions of Authorization for occupier or operator handling hazardous wastes)

The industry shall give top priority for waste minimization.and cleaner production
practices. '

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016. -

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed’ to

. the authorized Reprocessors/ Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

. The industry shall take necessary practical steps for prevention of oil spillages and carry

over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous

'_ Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation

in FORM-3 and file agnual returns in Form- 4 Rules 6(5). 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management Transboundary Movement) Rules, 2016.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board -Office,

. Hyderabad and concerned Regional Office.

The industry shall dispose the e-waste to authorized recyclers / re-processors only.

/"'-._4-".._4/3/ "’f Ho/»/

- J OINT CHIEF ENVIRONMENTAL ENGINEER

S

M/s. Shriya Constructions,
Sy.No. 1106 & 1107,
Ippagudem (V),

Station Ghanpur (M),
Jangaon District.
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- #{\ WAL A N e

e TELANGANA STATE POLLUTION CONTROL BOARD
e e REGIONAL OFFICE, WARANGAL
:‘%ﬂm H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 001
N LA

M. VENKAT NARSU Phone No: 0870-25772_69.
ENVIRONMENTAL ENGINEER e-mail: ee-weglu-tspcbi@telangana. gov.in :
Lr.No. Ci;‘()KI’CBKRO-WGUW&A!EOZl-‘?’gg Date: 1R .03.2021

SHOW CAUSE NOTICE .

Sub: TSPCB-RO-WGL — Hon’ble NGT in OA No. 23 of 2021 — M/s. Shriya Constructions, ;
Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M), Jangaon District — Notice f
issued — Reg.

Ref: 1. Order No.508-WGL/TSPCB/ZOH/TS-iPASS/CFO/2017-226, Dt: 03.11.2017.

2. Hon'ble NGT, Chennai — Original Application No. 23 of 2021 (S2) filed by Sama
Soma Narsaiah, R/o. Jangaon District & others Vs Union of India & others —
Order dated 03.02.2021

3. Analysis report of AAQM conducted on 05.03.2021.

-00o-

WHEREAS you are operating the industry in the name of M/s. Shriya Constructions is
located at Sy. No.1106 & 1107 of Ipagudem(V), Station Ghanpur(M), Jangaon District and

involved in operation of Stone crusher unit — 500 TPD and Hot mix pant — 500 TPD.

WHEREAS vide reference 1* cited, M/s. Shriva constructions has obtained CFO vide

order dated 03.11.2017 with validity up to 31.10.2022 respectively.

ned

Vide reference 2" cited, Sri. Sama Soma Narsaiah, R/o. Jangaon District & others has

filed an Original Application No. 23 of 2021 before the Hon’ble NGT, Chennai challenging the
lack of EC conditions, violation of Mining License by the quarry i.e., Sri K. Thirumal Reddy,
Building Stone & Road Metal Quarry located at Sy.No.1109, Ippagudem, Station Ghanpur (M),
Jangaon District and also regarding violation of siting guidelines and pollution caused by the stone

crusher unit & Hot mix unit located near the quarry.

WHEREAS, the Board officials inspected the crusher along with the joint committee and
conducted AAQM on 05.03.2021. After analysis, the value of SPM found to be 1855 pg/m’ against

the standard of 600 pg/m’.

In view of the above, you are hercby directed to take notice why legal action should not be
initiated against your unit under Section 33 (A) of the Water (Prevention & Control of Pollution)
Amendment Act, 1988. You are also directed Lo submit reply to this office within 7 days from the
date receipt of this notice, failing which necessary action will be initiated against your industry

without further notice in the interest of Public Health and Environment.

\/’\g % "3
\KQ@%\BIIR

ENVIROA
To Ll
M/s. Shriya Constructions,
Sy.No. 1106 & 1107, Ippagudem (V),
Station Ghanpur (M), Jangaon District

KWM\‘;D”
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Soonmogs  FELANGANA STATE POLLUTION CONTROL BOARD

ooneans S REGIONAL OFFICE, WARANGAL
e e - . =
Wf H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 001
Ny

M. VENKAT NARSU Phone No: 0870-2577269,
ENVIRONMENTAL ENGINEER e-mail: ce-weglu-tspehditelanvana.gov.in
Lr.No. /PCB/RO-WGI./2021 - "[ '}~\ Dt:'}/_‘(ﬂ_ .02.2021

SHOW CAUSE NOTICE

Sub: TSPCB-RO-WGL ~ Hon'ble NGT in OA No. 23 0f 2021 — M/s. Shriya Constructions,
Sy.No. 1106 & 1107, Ippagudem (V). Station Ghanpur (M), Jangaon District — Notice
issued — Reg.

Ref: 1. Order No. S08-WGL/TSPCB/ZO-HYD/CFE/TS-IPASS/2017-48. Dt: 28.04.2017

Order No.508-WGL/TSPCB/ZOH/TS-iPASS/CFOR2017-226. Dt: 03.11.2017

Hon'ble NGT, Chennai - Original Application No. 23 of 2021 (SZ) filed by Sama

Soma Narsaiah, R/o. Jangaon District & others Vs Union of India & others —

Order dated (03,02.2021

4. Inspection of the industry by the Board officials on 16.02.2021.

SR

-000-

[t is to inform that M/s. Shriva Constructions is located at Sy. No.1106 & 1107 of
[pagudem(V). Station Ghanpur(M). Jangaon District and involved in operation ol Stone
crusher unit — 500 TPD and Hot mix pant -~ 500 TPD. The stone crushing unit is located
adjacent to Sri K. Thirumal Reddy. Building Stone & Road Metal Quarry located at

Sy.No.1109, Ippagudem, Station Ghanpur (M), Jangaon District

WHEREAS vide reterence 1 and 2% cited, M/s. Shriva constructions has obtained
the CFE from the Board vide order dated 28.04.2017 and CFO vide order dated 03.11.2017

with validity up to 31.10.2022 respectivel v,

Vide reference 3™ cited. Sri. Sama Soma Narsaiah. R/o. Jangaon District & others has
filed an Original Application No. 23 of 2021 before the Hon'ble NGT, Chennai challenging
the lack of EC conditions. violation of Mining License by the quarry ie.. Sri K. Thirumal
Reddy, Building Stone & Road Metal Quarry located at Sy.No.1109, [ppagudem, Station
Ghanpur (M), Jangaon District and also regarding violation of siting guidelines and rollution

caused by the stone erusher unit & Hot mix unit located near the quarry.

The officials of this office has inspected the industry on 16.02.2021 and observed that

the hot mix plant and the quarry are not in operation whereas the cone crushing section of the



stone crusher is under maintenance. The following are the observations made during the
inspection:

a)  The industry has not provided dust bunker for storing the dust, however it was
observed that the old dust bunker was removed and kept outside as it was damaged.

b)  The industry has established ready mix plant without obtaining CFE of the Board and
whicii 1s yet 1o be commissioned.

¢)  The industry has not provided wind braking walls around the crusher but developed
greenbelt with *'nn width towards North, South and East. The quarry is located
towards west side, but there is no greenbelt around the quarry.

d) The industry has not covered the conveyor belts with GI sheets but covered the
conveyor belt with green sun shude tabric.

In view of the above, you are hereby directed to take show cause why action should
not be initiated ﬁg:zinat vour industry for the non-compliance of CFO conditions stipulated by
the Board and causing air pollution in surrounding area, under Section 33 (A) of the Water
(Prevention & Contro! of Pollution) Amendment Act, 1988 and under Section 31 (A) of the
Alr (Preventon & Conlrol of Pollution) Amendment Act, 1987. You are also directed to
submit reply i any to this office within 07 davs from the date ol receipt of this notice, failing
which action will be initiated without anv further notice in the interest of Public Health and

Environment.

To

M/s. Shriyva Constructions,

Sy.No. 1106 & 11067, Ippavu{ em (V).
Station Ghanpur (M. Jangaon District

kel ar' AT AL
TelaB?w :m mluw‘(h.r ¢

Copy submitted 1o: - .
I. The Member Secretary, TSPCB. Board office, Hyderabad for kind information
2. The JCEE. ZO. Hyderabad for kind information.
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somwose TELANGANA STATE POLLUTION CONTROL BOARD

—enasns e REGICNAL OFFICE, WARANGAL
NcAbi el b7 H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 001
~N P

M. VENKAT NARSU Phone No: 0870-2577269.
ENVIRONMENTAL ENGINEER e-mail: ee-weglu-tspebitelangana. govan
LrNo. /PCB/RO-WGL2021-712C Dt2.< 02,2021

SHOW CAUSE NOTICE

Sub: TSPCB-RO-WGL — Hon’ble NGT in OA No. 23 of 2021 — Sri K. Thirumal Reddy,
Building Stone & Road Metal Quarry located at Sy.No.1109. Ippagudem. Station
Ghanpur (M). Jangaon District - Notice 1ssued — Reg.

1. Order No. 383-WGL/TSPCB/ZO-HYD/CFE/2018-2653, Dt: 07.02.2018.

2. Order No.383-WGL/TSPCB/ZOW/CIFO2018-2688, Dt: 14.02.2018.

3. Hon'ble NGT, Chennai — Original Application Na. 23 of 2021 (8Z) filed by Sama
Soma Narsaizh, R/o. Jangaon Disirict & others Vs Union of India & others —
Order dated 03.02.2021.

4. Inspection of the industry by the Board officials on 16.02.2021.

Ref:

-000-

It is to inform that Sri K. Thiruma! Reddy, Building Stone & Road Mewl Quarry is
located at Sy.No.1 109, Ippagudem, Station Ghanpur (M). Jangaon District and involved in
quarrying of Building Stone & Road Metal 10 a maximum quantity of 5,76.943 m® over the

entire EC period i.e., 115388.6 m® /annum.

WHEREAS vide reference 1™ and 2™ cited, you have obtained the CFE vide order
dated 07.02.2018 and CFO from the Board vide order dated 14.02.2018 with validity up to

31.12.2022,

Vide reference 3™ cited, Sri. Sama Soma Narsaiah, R/o. Jangaon District & others has
filed an Original Application No. 23 of 2021 belore the Hon’ble NGT, Chennai chalienging
the lack of EC conditions, violation of Mining License by the quarry i.e., Sri K. Thirumal
Reddy. Building Stone & Road Metal Quarry located at Sy.No.1109, Ippagudem. Station
Ghanpur (M), Jangaon District and also regarding violation of siting guidelines and pollution

caused by the stone crusher unit & Hot mix unit located near the quarry.

The officials of this office has inspected the industry on 16.02.2021 and observed that
the quarry is not in operation except for drilling. The following are the observations made
during the inspection:

1. The industry has not adopted wet drilling system and not provided permanent water
sprinkling arrangements on hauls roads, loading and unloading and at transfer points
for dust suppression.



2. The employees are not provided with personal protective equipment.

3. The industry has developed greenbelt but it is not developed around the lease area
instead it is developed in a dedicated area.

4. The industry has not taken any measures for the monitoring of Ground water level and

suitable measures for augmentation of ground water.

In view of the above, vou arc hereby directed to take show cause why action should
not be initiated against your industry for the non-compliance of CFO conditions stipulated by
the Board and causing air pollution in surrounding area, under Section 33 (A) ol the Waler
(Prevention & Control of Pollution) Amendment Act. 1988 and under Section 31 (A) of the
Air (Prevention & Control of Pollution) Amendment Act, 1987. You are also directed to
submit reply il any to this office within 07 days from the date of receipt of this notice, failing

which action will be initiated without any further notice in the interest of Public Health and

Environment.
X
ENVIRG %z?ﬁ}a . ENGINEER

To ER

T NGINE
M/s. Sri K. Thirumal Reddy. ENVIRONMEN‘T‘?}LE:M ~ONTROL
Building Stone & Road Metal Quarry Telangans £ POLLIAY ~P1CE,
Sy.No.1109, Ippagudem, RO &b ‘
Station Ghanpur (M), Jangaon District, AL

Copy submitted to:
i, The Member Secretary. TSPCB. Board office, Hyderabad for kind information
2. The JCEE. ZO. Hyderabad for kind information.

74



9

Seomaoge L ELANGANA STATE POLLUTION CONTROL BOARD

SEiSnaaTR Sins REGIONAL OFFICE, WARANGAL
m H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 001
Ny
M. VENKAT NARSU Phone No: 0870-2577269.
ENVIRONMENTAL ENGINEER e-mail: ee-wglu-tspcb@telangana.,qov.it_}_
Notice No. /PCB/RO-WGL/2021 -70 G] Date: }Cl .02.2021
NOTICE

Sub: TSPCB-RO-WGL — M/s. Shriya Constructions, Sy.No. 1106 & 1107, Ippagudem (V),
Station Ghanpur (M), Jangaon District — Establishing Ready Mix Concrete Plant
without obtaining CFE of the Board under Water & Air Acts — Notice - Issued — Re g.

Ref: Inspection of your industry by the Board officials on 16.02.2021
-00o-

WHEREAS you are operating the industry in the name & style of M/s. Shriya
Constructions is located at Sy. No.1106 & 1107 of Ipagudem(V), Station Ghanpur(M), Jangaon
District and involved in operation of Stone crusher unit — 500 TPD and Hot mix pant — 500 TPD.

WHEREAS during inspection of your industry by the Board officials on 16.02.2021
observed that you are going for expansion by establishing Ready Mix Concrete Plant without
obtaining CFE of the Board which required under Section 25 / 2#6 of Water (Prevention &r
Control of pollution) Act, 1974 and Section 21/22 of Air (Prevention & Control of pollution)

Act, 1981 and amendments thereof.

In view of the above, you are hereby directed to take notice why action should not be
initiated against your industry for establishing Ready Mix Concrete Plant in the premises of
stone crushing unit without obtaining CFE of the Board under Section 33 (A) of the Water
(Prevention & Control of Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air
(Prevention & Control of Pollution) Amendment Act, 1987. You are also directed to submit
reply if any to this office within 07 days from the date Of. receipt of this notice, failing which
action will be initiated without any further notice in the interest of Public Health and

Environment.

n/\

0
ENVIRONME o}% ENGINEER
To o LB

M/s. Shriya Constructions, ‘.
Sy.No. 1106 & 1107,

Ippagudem (V), Station Ghanpur (M),
Jangaon District.

Copy submitted to the Joint Chief Environmental Engineer, T.S. Pollution Control Board, Zonal
Office, Hyderabad for kind information.

Lo
o

\bG.ZC\ r\ﬂ %2} ':{’ 3
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SOOPD
TELANGANA

TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL LABORATORY: HYDERABAD ZONE
H.No : 1-8-269, Balasamudram, Warangal — 506001

=
B
L g

ISO Certified rmao_‘ﬁcQ
ISO 9001:2015 (Q-180211R) & I1S0-45001-2018 (S-180204R)

Ambient Air Quality >:u_u.amm Report

Sample Nos. :

ZLWGL21-034600

Name of the industry:

M/s. Shriya Constructions,
Sy.No.1106 & 1107, Ippaguda (V), Station Ghanpur (M),
Jangaon District.

Samples Collected &

Submitted by : | Assistant Scientist,
Regional office, Warangal.

N Time and
Sampling Location Date .&. Method No. duration of mwgm
sampling samplin Hg/m
pling
- o . ; 11:00 am
Fugitive emission monitoring conducted at a distance of 05.03.2021 IS:5182 ¢ 1855
10 meters from cone screen house. o (P:4)1999 0
07:00 pm
Standard: The suspended particulate matter measured between 3meters and 10 meters from any process 600
| equipment of a stone crushing unit shall not exceed 600 microgrammes per cubic meter.
Remarks: 1. Fugitive emission was observed from screen cone during monitoring.
7! 2. Dust bunker is in dilapidated condition and dust was falling on the ground during monitoring.

e AR,
=
Senior Environmental Scientist

Senior Environmental Scientist
T.8. Poiluiion Control Board,
Zenal Laboratory Hyderabad Zone
WARANGAL-505 001.
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TELANGANA

TELANGANA STATE POLLUTION CONTROL BOARD
_Svome ‘"ZONAL LABORATORY: HYDERABAD ZONE
H.No : 1-8-269, Balasamudram, Warangal — 506001

P e, S, W
S A4 ISO Certified Laboratory
| Z 4 ISO 9001:2015 (Q-180211R) & IS0-45001:2018 (S-180204R)
Air Quality Analysis Report
Sample Nos. : ZLWGL21-034906

Name of the industry:

M/s. Shriya Constructions,
Sy.No.1106 & 1107, Ippagudem (V),
Station Ghanpur (M),
Jangaon District.

Samples Collected & Submitted by :

Assistant Environmental Scientist,
Zonal laboratory, Warangal.

Time and ,
SPM*
Sampling Location Dite 4 f Method No. duration of 3
sampling " pg/m
sampling
i i s e . ; ; 10:22 am
Fugitive emission monitoring conducted at a distance of 10 meters from jaw [S:5182
22.03.2021 to 512
crusher. (P:4)1999 3
06:42 pm
Standard: The suspended particulate matter measured between 3meters and 10 meters from any process equipment of a stone crushing 600
unit shall not exceed 600 microgrammes per cubic meter.
Remarks: 1. Water sprinklers were provided at Ramp(Boulder feed) ,Crusher and Screen areas and are in operation at the time of monitoring.

2. Water sprinkling was carried out on internal roads of the crusher during monitoring.
3. Continuous water sprinkling was done on boulder trucks before loading into hopper..

NI

Senior Environmental Scientist

Senior Environmental Scientist
T.S. Pollution Control Board,

Zonal Laboratory Hyce

rabad Zone

WARANGAL-500 091
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TELANGANA

TELANGANA STATE POLLUTION CONTROL BOARD
S00lre ZONAL LABORATORY: HYDERABAD ZONE
H.No : 1-8-269, Balasamudram, Warangal — 506001

% ISO Certified Laboratory
a7 ISO 9001:2015 (Q-180211R) & ISO-45001:2018 (S-180204R)
Ambient Air Quality >=m_<m_mm Report
Sample Nos. : ZLWGL21-034907

Name of the industry:

M/s. Shriya Constructions,
Sy.No.1106 & 1107, Ippagudem (V),
Station Ghanpur (M),

Jangaon District.

Samples Collected & Submitted by :

Assistant Environmental Scientist,
Zonal laboratory, Warangal.

: . Date of .H::m. and PM;p SOx NOx
Sampling Location samplin duration of g3 oS it
pling sampling pg/m pg/m HE
Ambient Air Quality Monitoring conducted at 10:45 am
boundary of the Industry on South side-Downwind 22.03.2021 to 82 9 6
direction. 06:45 pm
National Ambient Air Quality Standards (NAAQS) 100 80 80

NAAQS, CPCB Notification, New Delhi Dt. 18.11.2009[(Schedule VII) (Rule 3(3B)] of E(P), Act,1986.
PM;— Particle size less than 10 micrometers.

Field observations: _ -

S

Senior Environmental Scientist

Senior Environmental Scientist
T.S. Pollution Control Board,
Zonal Laboratory Hydersbad Zone
WARANGAL-5058 7)1,
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